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(Interruption.)

Surt B N DATAR: May I request,
Sir, that the hon Member may be
careful in making references to “the
Commisssion?

Mr CHAIRMAN: So far as Public
Service Commissions are concerned, I
think you had better be temperate in
your language.
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Surr B. N. DATAR: I have ot
said sc. So, please do not misrepre-
sent me, I do not like this misrepre-
sentation. The hon. Member can
state whatever he likes. I have clearly
said one crore and thirty Takhs of
rupees have been spent for all these
people; and I think about Rs 45 lakhs
was spent over the Harijans and all
the applications have been granted.

Surr R. U. AGNIBHOJ: The figur
es are here. If he does not mind

Sur; B. N. DATAR: The hon
Member may take the figures, but let
him not misrepresent me,
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Surr R. U. AGNIBHOJ: Let not
my friend be angry....

Sur1 B. N. DATAR: I am not
angry....

Sur; R. U. AGNIBHOJ: And that
is the test. If he is angry, I hope he
will not victimise the Harijans but
will do something good for them. To
become angry is not the reply to the
question which [ am putting.

Sur;y SATYAPRIYA BANERJEE
(West Bengal): Please go on.
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Suart H. N. KUNZRU (Uttar Pra-
desh): Mr. Deputy Chairman, I should
like to begin by congratulating the
Commissioner for the Scheduled Castes
and Scheduled Tribes on the compre-
hensiveness of this Report and the
frankness with which he has express-
ed his opinion. I attach great impor-
ance to his free expression of his
opinions because in a difficult matter
of the kind with which he deals, we
need adequate guidance from those
who are principally concerned with it
and 1 trust, therefore, that Govern-
ment will always give him the full.
est opportunity to state his opinions
freely so that we may learn from
them and take adequate steps o
improve the condition of the classes
with whom he Is concerned.
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Sir, the Report shows the progress
made in rhany respects, for instance,
in respect of education, in respect of
medical relief, in respect of expendi-
ture on roads. But I quite agree with
the last speaer that, though progress
has been made and the expenditure
has been stepped up considerably
since the year 1951-52, we are no-
where near the end of our task and
we have not merely to go forward,
but to prepare comprehensive plaus
in order to make us feel that we shall
be able to remove completely all the
disabilities from which the Scheduled
Castes and the Scheduled Tribes suffer
within the next {en or fifteen years.
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Sir, I raiseq this question last year
and I raise it again. We have been
told by Government who have circulat-
ed to us their notes showing the
action taken by them on the various
suggestions made by members of this
Commussion that the State Govern-
ments will prepare Five Year Plans
for the development of the classes 1
have referred to, in connection with
the Second Five Year Plan This is
re-gssuring so far as it goes But I
should like to kr.ow definitely whe-
ther the plans put forward by the
State Governments are comprehen-
sive. If a State Government, for
instance, sends out a plan, it provides
for increase in the number of schools
or the number of dispemsaries or
mobile vans This, in my opinion
is not enough. It should take account
o1 all the needs of these classes and
then prepare a plan. The expendi-
ture that may be required in order
to carry out this plan may be nigh
Bi't at this stage, the only business of
the State Governments ought to be

to put forward plang that are
in their opinion, comprehensive and
adegnate The Planning Commission

may say to them that there is not
enaugh money to carry out their
schemes. But then Government will
at least know what is required to be
done in order to further the task
that we took in hand, when we fram-
ad our Constitution.
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I have heard from time to time
that the programmes sent up by the
ptate Governments are only partial.
I may be quite wrong for, not un-
often, rumours that, are circulated
turn out to be incorrect. But I should
like to have definite information from
my hon. friend Shri Datar whether,
in his opinion and in the opinicn of the
Commissioner for Scheduled Castes
and Scheduled Tribes, the plans that
have been placed before the Govern.-
ment or the Planning Commission are
comprehensive and that every effort
will be made by the Government ic
provide the funds required to carry
them out. Sir, I hope such an assur
ance will be given to us by the hon.
Deputy Minister who initiated the dis-
cussion on the Report with which we
are concerned today. But I should
like to say that, when a comprehen.
sive programmes has been prepared,
we have only declared our aim. The
declaration of an aim is not the same-
thing as its achievement and we shall
have to take adequate measures to see
that the steps that are taken to carry
out the plans that may be approved,
now are adequate. Now, I am afraid
that the Report of the Commissioner
for Scheduled Castes and Scheduled
Tribes is aot very re-assuring on this
subject. Attention has already been
drawn to one of his complaints, name-
ly, the failure of many State Govern-
ments to send replies promptly to his
letters. But I should like to draw the
attention of the Government to cer-
tain other matters mentioned by him.
Now, Sir. one of the points that he
has mentioned is that “Most of the
State Governments do not submit their
schemes to the Government of India
before the end of February as request-
ed, to enable the Central Government
to issue sanctions in time.” Another
point mentioned by him, and admitt-
ed by Government in the notes to
which I have already referred, is that
“The six-monthly progress reports on
the prescribed froms which the States
are requested to send gradually are
not furnished.” Now, Sir, it is very
difficult in these circumstances for the
Scheduled Castes

and Scheduled Tribes to place a correct

Commissioner for
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picture of what has been done
in different parts of the country in
order to remove the disabilities of the
Scheduled Castes and the Scheduled
Tribes. I think, Sir, this is a matter
to which the Central Government
ought to give their serious attention.

The third point mentioned by the
Commissioner is that even the recon-
ciled expenditure flgures are not inti-
mated to the Government of India. I
think, it will further be true to say—
and my recollection is that the Com-
missioner has said this somewhere in
the Report—that it is not stated in
the reports of the State Governments
as to what the targets reached by
them are, We may know that the ex-
penditure has been increased. Byt un-
less we are told the aim set before it
by a State Government and Its
achievement, the mere increase of “ex-
penditure cannot be regarded as satis-
factory by us. I think, Sir, that when
we are dealing with this subject, we
ought to recognise the difficulties of
the Ministers who are in charge of
the welfare of the Scheduled Tribes
and the Scheduled Castes. These Min-
isters have not got wunder them all
the departments that are concerned
with the welfare of these classes. They
have consequently to write to the
different Ministries in order to
obtain the necessary information, and
they do not receive the information
they ask for, either promptly or in
full measure. It is necessary, there-
fore, that the portfolio dealing with
the welfare of Scheduled Castes and
Scheduled Tribes should be taken up
by the Chief Minister himself, or that
he should devote much more attention
to this matter than what is so far, as
a rule, done. I think unless the head
of the Government is directly interest-
ed in this matter, and unless he shows
that he is directly interested in this
matter in some way or other, the
quick progress that we want to make
will not be achieved.

Sir, then there is one other point
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pass on from this topic. And that is
that the plans of the State Govern-
ments are sent, in the first instance,
to the Home Ministry. 1 was glad to
learn yesterday from Shri Datar that
two sections had been created in the
Home Ministry, the task of one of

which would be to deal with the
progress of welfare work, and
of the other, to deal with the

question of appointment of persons
belonging to the Scheduled Castes
and the Scheduled Tribes, keep-
ing in view the reservation for
them in accordance with the directive
of the Government of India. Neverthe-
less, Sir, I think that the reports
should be sent either directly to the
Commissioner for Scheduled Castes and
Scheduled Tribes, so that there may
be no delay, or that the various
State Governments should be asked to
send two copies of their schemes, one
to the Home Ministry, and the other
directly to the Commissioner. I think
that will save time, and perhaps, Gov-
ernment will be able to show more
work during a year than they are
able top do now.

I now come, Sir, to the question of
communications. I was delighted, Sir,
to hear Shri Datar say that he attach-
ed the greatest importance to the
development of communications. As I
had been of this view for many years,
I ventured to express this view at
the Tribal Conference that was held
in December last, and which was
addressed very comprehensively by
Shri Datar. Now I want to know
one thing from him. The figures
are not very clear, But so far
as I can see, I cannot under-
stand why in some States a good
deal of money has been spent on
the construction or improvement of
roads, whereas in other States this
subject has not received proper atten-
tion. I have no&ime to go into any
details on this subject. But I would
like to ask him for full information
regarding the development of commu-
nications in the tribal districts of
Assam, and in the Lahaul ang Spiti
reglons of the Punjab. Now Shri
Datar informed us at the Conference

that I should like to refer to hefore I | to which I have referred earlier, that
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the Government of India was carry-
ing out the recommendations of the
Ayyangar Committee in regard to the
improvement of communications in the
tribal districts of Assam, and that the
programme laid down by the Commit-
tee, which would cost about Rs. 2%
crores, would be completed by the
end of the year 1956-57. Now, this is
very good so far as it goes. But 1
know, Sir, from personal knowledge
what the condition of the hill districts
of Assam is and how inadequate the
communications there are. I should
therefore like to know two things—
one to what extent communications will
he developed in the Garo Hills Dis-
tricts and the Mizo Hills District and
whether and what proportion of the
expenditure recommended by the
Ayyangar Committee will be spent on
the North Cachar and Mikir Hills
District. That District, I fear, has not
recetved much attention either from
the Government or from any other
authority and I hope, though I don’t
know the exact figures relating to the
development of communications in this
District, that much more care will be
taken in the future to develop this
area. Roads, I think, are no less
important a civilizing force than the
schools that are being established in
these regions. It 1is of the utmost
importance that the expenditure
on communications should increase
progressively till not merely the
mafn arterial roads have been
constructed but  the necessary
number of feeder roads also have
been provided. I have already
referred to the Punjab. I know the
total figure spent on the development
of communications by the Punjab
Government but I should like to have
information particularly with regard
to the regions mentioned by me
because they are among the undeve-
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loped and neglected regions of the
Punjab,
Another suggestion that I should

like to make refers to the establish-
ment of cooperative societies. I refer-
red to this matter last year and the
reply of the Central Government is

4
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that the attention of the State Govern-
ments has been drawn to this matter.
1 find from the report before us that
some progress has been made in this
matter and that some multi-purpose
cooperative societies have been estab-
lished but I don't think that what has
been done is quite enough, It is true
that the Cooperative Movement Iis
weak in the country as a whole and
that enough non-official workers are
not forthcoming to take up this matter
with the enthusiasm that is needed
that its importance requires. In these
circumstances, Government are un-
doubtedly labouring under a handi-
cap but this only means that they
should use more of their resources to
establish cooperative societies. 1
would first of all like to refer to the
need for the establishment of Forest
Cooperative Societies, to which I
referred last year, on the model of

such societies established by the
Bombay State. There the tribal
labour is employed and the profit
from the extraction of the things

grown in the forests also goes to the
Tribal people. Now I think there is
need for the establishment of more
such cooperative societies in thase
States where the tribal people are
concentrated. The second kind of
cooperative societies that are needed
are the multi-purpose cooperative
societies. This does not mean that the
society should provide only such things
as rice, wheat, salt, and chillies etc.
Its task should be much wider. It
should deal with or supply raw materi-
als like bamboos, leather, cotton etc,
at cheap rates. There may be co-
operative societies for them separate-
ly. I don’t object to that but this
should be attended to. Attention
shoulg also be paid to the need for
marketing the things made by the
Tribal people. So if credit is linked
with marketing, it will produce the
best results. This is not an easy
matter to deal with. I say once more
that it is a very difficult matter. It is
far from easy for a cooperative society
to take root even in an urban area
or in villages close to the district head-
quarters. The establishment of co-

operative societies among the Tribal
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people will therefore require a great
deal of labour and attention but we
should not shirk the task.

Then | would like to refer to hous-
ing for the Harijans and Adivasies.
My hon. friend, Shri Datar, referred
to this matter the other day and said
that efforts were being made by the
municipalities to provide housing
facilities for Harijans in the urban
areas. I mean this question has been
before the State Governments for a
long time, ever since Mahatma Gandhi
toured the country in 1932 in order to
draw the attention ¢f the country t{o
the difficulties of the Harijans and for
the collection of funds required to
assist these classes. What has beea
done so far is very little. I suggest
therefore that the Central Govern-
ment should take a hand in this matter.
A scheme should be prepared on the
lines of the Low Income Group Hous-
ing Scheme prepared by the Ministry
of Works, Housing and Supply. There
ought to be some such things and I think
the Commissioner for Scheduled
Castes and Scheduled Tribes has sug-
gested that a sum of Rs. 5 crores
should be provided for this purpose.
If necessary, even subsidies may be
given and such loans as are given
should be recovered Dby easy instal-
ments but something much more than
has been done so far ought to be done.
Otbherwise our declarations every year
that progress is being made in this
matter will be more theoretical than
practical. They will satisfy nobody.

Lastly I would like to refer to other
methods of raising the level of intelli.
vence of the people with whom we are
concerned and giving them general
education, enabling them to under-
stand the world around them. [ sug-
gest again, as I suggested at the Tri-
bal Conference, referred to earlier by
me, that the radio and the cinema
shoulg be used for this purpose.
Schools are good and I am glad to
see that more schools are being open-
ed and that more Harijan and Trihal
boys are receiving higher education
than before but it will take time for
these institutions to show results.
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The radic and cinema which are the
most important means of audio-visual
education will, I think, give quicker
returns in certain respects than schools
can. I think therefore that full use
should be made of them and special
care should be taken to prepare pro-
grammes that will be of interest to
these classes and will provide them
with such instructions as tley need
without taxing their intelligence too
much. I think the Bombay Govern-
ment again is a pioneer in this res-
pect. It has prepared a scheme for
the removal of untouchability and has
prepared cinema films and is taking
various measures for this purpose.
One of them is the preparation of
cinema films. Another is distribution
of prizes to villages which have shown
oustanding works connected with the
removal of untouchability. Another
aspect of this is the holding of special
melas, etc. I draw the attention of
the Government of India as forcibly
as I can to the example set by the
Bombay Government. What has been
done there can surely be done else-
where too. Therefore I emphasise
once more the need for making ade-
quate use of the radio and the cinema.
If we neglect this powerful means of
aiding us in the work that we are
doing, we ourselves will be to blame
but if we use these agencies, I have
no doubt that the progress made in
the Tribal areas will be much guicker
and much more satisfactory than it
has so far been.

1 rp.m.

Mr. DEPUTY CHAIRMAN: I have
got here names of nineteen members
who intend to speak on this motion
and we have also to flnish the debate
today. So unless the speakers restrict
the time of their speeches and we sit
beyond five o’clock, we will not be able
to give an opportunity to all. So, do
we sit during the lunch hour or do we
begin at two and then go beyond flve
in the evening?

Surr KISHEN CHAND (Hydera-
bad): We sit through the lunch hour
and also go beyond five.

SeveraL HoN. MEMBERS: We sit
through the lunch hour,
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Mg. DEPUTY CHAIRMAN: All right,
50 we sit through the lunch hour.
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Yes, Kakasaheb Kalelkar,
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Surt MAHESH SARAN (Bihar):
Mr. Deputy Chairman, there are one
or two points to which T wish to
draw the attention of our Minister
here, What I feel ig thatgthe work
done amongst the Scheduled Castes
and the Scheduled Tribes should be
done by people who appear to be like
them. What I found during my tours
was that when these petty officers of
the Department go into the villages,
they go in bush-shirts and trousers
and the villagers feel afraid of them
and hesitate to go to them. I think a
rule should be made that those who
work amongst these people must
wear the dress that is commonly
worn in those parts and I feel that if
that is done, they will do a great deal
of good to the people.

The other point that I wish to stress
is that more money should be paid to
institutions which are doing volun-
tary work for the wuplift of the
Scheduled Castes and the Scheduled
Tribes. I think that there is greater
energy and enthusiasm in the people
who are doing this work voluntarily
than in the others.

I hope I am not casting any asper-
sions but I have the feeling that we
have a lot of people outside the
department who wish to work and
work enthusiastically amengst them.
Of course, the accounts must be
audited and all that but if we feel
that there are enthusiastic people
who can carry on this work, their
services should be requisitioned.
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There was another problem I found
cropping up and that is this. It
relates to the Harijan institutions
that are springing up everywhere.
We are trying to do away with the
differences between the  different
castes but, in these Iinstitutions
Harijan boys and people belonging to
the Scheduled Castes and Scheduled
Tribes get some money as stipend
while the other poor people who
belong to other castes do not get it.
In these circumstances, a feeling is
growing up that there is a sort of dis-
tinction between the Harijans and
the non-Harijans. We want to remove
this feeling and, therefore, the
attention of Government should be
directed towards this aspect of the
question. An attempt should be
made to find out means by which this
feeling of difference between the tws
could be removed,

[THE VIicE-CHAIRMAN (SHRI H. C,
MaTtHUR) in the Chair.]

I was very sorry to find my hon.
friend who spoke a little before ms
talking about Ministers ang Deputy
Ministers and things of that sort. We
are all engaging our attention on
more education, on getting more
posts and becoming Ministers and
Deputy Ministers. This is a frame of
mind which is a wrong frame of mind
and it takes us nowhere. We should
talk about the poor people in the vil-
lages. We should tell them what we
are doing for them, We should rather
concentrate on improving the lot of
the majority than on talking in terms
of Ministership and Deputy Minister-
ship.

ot TRz e AfAwiw: F s
qTHAT FEAT F AT qF QAT SIO7
Tl grlt 99 aF 77 T 10 )

Surt MAHESH SARAN: It is all
very well to come and make speeches
here but the best thing for a person
is to go round in the villages, spend
most of the time with these poor
people who are erying for our help.
It is not by talking about Minister-
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ship and Deputy Ministership that
thig vital question can be solved.

Surr R. U, AGNIBHOJ: That is left
to certain other class of people,

Surt MAHESH SARAN: The point
is we should go to these people and
help them without talking about
Ministership and Deputy Ministership
or about scholarships. We should go
to the people who are crying for our
help. We come here in the Legislature
and talk about big things, about
scholarship, about Government service
—how many people get scholarship,
how many people there are who have
become Government servants—and so
on. We ought to direct our attention to
those people who are crying for our
help. who are facing difficultieg all the
time. Qur duty is towards them.

Surt R. U. AGNIBHOJ: I am to
voice their feelings in Parliament,

Surr MAHESH SARAN: You are
voicing sentiments which are absolu-
tely wrong, which have no basis
and which are based only on power
politics and nothing else. That is
my feeling and I have spoken about
it I really wish that all of wus take
a pledge that we will go out during
the inter-session period and work
amongst the masses and try to better
their lot.

st femrdy Tm (fagr) ¢ mEl
A T 3FT A AT qIF F7 7
a @ g

Surr MAHESH SARAN: Please do
not interrupt.

Tue VICE-CHAIRMAN (Suarr H.C.
MATHUR): Please address the Chair.

Surt MAHESH SARAN: Sorry,
Sir. I know people would not like
this sort of speech but that is a fact
and must be stated whether people
like it or not. It is my feeling that
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more attention has to be given to the
poor people. Therefore as I said
before, all these officers who are
appointed by the Government should
go into the interior, My experience
is that people sit in the headquarters
or the tehsil headquarters or in big
villages and try to collect informa-
tion, The Government servants
should try to go to places which are
not easily accessible, where the poor
people stay, and try to improve their
lot. In the tehsil headquarters or in
the big villages where people mostly
go about, you would find the condi-
tions to be good but in the places
which are difficult to reach Govern-
ment help is most required. There-
fore, my submission would be that
we should concentrate more on
mobile dispensaries. That is one of
the most essential things mnecessary
for the poor people. They do not
know of any medicines; they do not
know of hospitals; they know of
nothing and therefore, it is necessary
that more attention should be paid to
this question.

Cottage industry is another direc-
tion towards which attention should
be directed a little more than at pre-
sent. There must be some method
by which these people, who get prac-
tically no food, who have no future
before them, who feel down-irodden,
who feel oppressed and who have no
hope for the future, get their Ilot
improved.

The next important point is the
high rate of interest that these poor
people pay on the loans that they
take. The rate is so high that once
they take a loan, it is very difficult
for them to get rid of the money-
lenders all their lives. Their whole
life and future is spoiled and blasted.
They feel depressed and do not know
what to do. It is people like these
who require real help, I know it is
very difficult. We say that we should
have education; we should have
Ministers, we should have Gov-~
ernment servants and we should have
Scheduled Caste and Scheduled Tribes
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candidates in the Army.
are very fine things but
look more to the majority of the poor
people who require our help more

than anyone else,

As has been already pointed out,
road communication is another diffi-
culty which 1 came across, especially
in the hill areas. The point is that
nobody can reach there and there is
no contact between the people of the
valley and of the hills. In order that
any scheme may be effective, it is
necessary that there should be roads
%0 enable people to reach the interior.

There is no more point to which 1
would like to draw attention. It does
not look very nice that the State
Governments do not give us enough
information. We have been hearing
about it for a long time but nothing
has been done. That is rather
strange and it gives a very bad pic-
ture. It appears as if there is no
control over them. We hear about it
every time. If you look at the figures,
you will find that excepting West
Bengal and probably Bihar, informa-
tion on the different items has not
been supplied by the State Govern-
ments. Somewhere you pget two or
three items out of about fifteen, At
this rate, we cannot know how things
are progressing and every time the
Commissioner has to offer apologies.
This should not happen again and
dgain and I hope our Minister will
see to it that in future these things
do not occur.

It is important for us to know how
many villages in an area have been
covered and what work has been
done, Information should be special-
ly obtained in relation to such areas
as are difficult to reach so that when
a Report comes from the people who
are supposed to work there, the Com-
missioner is able to know exactly as
to whether the areas which need
help most have been visited by the
officers or not. A list should be pre-
pared giving the details as

to the
places visited, places which are diffi- |
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cult to reach, the nature of the

All these | improvements effected in those areas
we should

and such other relevant information.

These are the few points that I
wanted to bring to the notice of our
Minister and I hope that something
will be done in regard to them.

Surt R, P. TAMTA (Uttar Pra-
desh). Mr. Vice-Chairman, the
Report before us is a very important
one. On the one hand it gives us a
picture of the actual conditions in
which the Harljans and the members
of the Bcheduled Castes reside and
have to face a great many difficulties
in the different areas of the country;
on the other hand it also tells us of
the specific measures that the Gov-
ernment have taken to ameliorate
their lot and to safeguard their
interests.

If we look to the Report of the
Commissioner for Scheduled Castes
vwre find that he has taken great pains
in giving us a vivid description of his
various tours and in a graphic
manner he tells us of the actual con-

ditions in which the Harijans and
the Scheduled Tribes live in the
different parts of this country. By
going through the pages of this

Report one can form an idea of the
magnitude of the task which lies
before the country in order to solve
this gigantic problem. The Commis-
sioner for Scheduled Castes has also
along with his assistant officers tour-
ed no less than 30,000 miles and he
himself has visited a great many
States of this country, He has been
to Madhya Pradesh, Bombay, PEPSU,
Uttar Pradesh, Himachal! Pradesh
Jammu and Kashmir, Bihar and
Hyderabad States. And my feeling
is that wherever he went he proved a
boon to the people of that place
because I find from the Repoart of the

Commissioner that, he has taken
concrete measures and definite steps
to redress the grievances of the

Harijans of that area. Not only that
he has also placed huge sums of
money at the disposal of the institu-
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tions there which were engaged in
the work of bettering the lot of the

Harijans, 1 wish it were possible for
the Commissioner to visit other
places also because my feeling is.

wherever he went he proved a boon
to the people of that area. Sir, this
Report, as I submitted just now, is an
important one because it deals with
the people who constitute a little
over seven crores of the population
of this country.

Within the limited time at my
disposal I would confine my remarks
to certain points only. With the
Scheduled Castes the special problem
was the disability which they suffer-
ed on account of untouchability. 1t
is true that with the passing of the
Constitution in 1950, a new era in the
life of these people has dawned as it
has been provided therein that
social and economic justice will be
meted out to these classes as te any
other citizen. Not only that. Article
17 of the Constitution lays down:
“Untouchability is abolished and its
practice in any form is forbidden.”
As a consequence of that Provision
we have recently passed an important
piece of legislation, the Untouch-
ability Offences Act, and that Act has
come into force from the 1st of June
this year. Sir, I give special im-
portance to that Act because ifi enact-
ing that Act Parliament took into
consideration all possible forms of
disabilities from which the Harijans
could suffer and have made each a
cognizable offence. Not only that.
Our Deputy Minister, after he had
accepted a suggestion by which he

made the offences under that Act
cognizable, went a step further and
also laid down a provision to the

effect that the burden of proof in the
case of offences coming under the
purview of that Act will be on the
accused who will have to prove his
innocence if he is challaned under
that Act. That, I think, is a very
salytary provision in that Act. And
if that Act is now implemented pro-
perly, it will go a long way in
abolishing this evil from thig country.
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Sir. I submit that the most important
thing is not the passing of the Act
merely but its implementation. I feel
that it is absolutely necessary that
this Act be implemented properly ir
the spirit in which it was passed.
And for that I feel that the Central
Government will have to devise a
machinery both in the States and
also in some district headquarters in
the form of some social welfare
boards or some such thing, the duty
of which should be not only to look
into the grievances of the Harijans
and to take necessary steps to redress
them but also to see that if any
person commits breach of that Act
he is brought to book and he is
challaned. At present, we know
there are various breaches of the
Provisions of Acts but all the cases
were not reported. If there are less
cases of this evil reported it is
because, as has been admitted by the
Commissioner for Scheduled Castes
in his Report also, the Harijans are
too weak; they find it very difficult
to take courage into their hands and
come forward and report the matter
because they fear that by doing so
they will be incurring the displeasure
of the caste Hindus on whom they
depend for their livelihood, and on
whom their economic dependence
lies. The Commissioner also tells us
the cases where certain persons and
social workers who took courage and
asserted their right were manhandled.
So, Sir, it is necessary that the Act
that we have passed is properly
implemented. I also entirely agree
with him when he says that mere pas-
sing of this legislation will not do
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away  with this evil and 1
agree that there is necessity for
intensive propaganda in that

regard and there should be per-
suasion by which people may be
educated about the consequences of
this evil and High Caste people
should also be told of their moral
responsibility, which they owe to
their forsaken brethren. If that is
done in a proper way, by persuasion
and by propaganda, a lot can be done

and the implementation of this Act
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will be easier and this evil would
easily go away from this country
after some years. The Government
of India has been good enough to give
grants to the various States to the
tune of about Rs. 53 lakhs this year
for doing intensive propaganda
against this evil of wuntouchability.
The various State Governments have
taken different measures by which
they want to create a new feeling in
the countryside and want to use per-
suasive measures by which people

could be educated against this evil
and for that, measures for bringing
out various leaflets, pamphlets and

notices, and for holding of a Harijan
Mela every month at some places,
inter-dining, etc. and other various
measures have been taken. The Gov-
ernment has also given grant to the
Harijan Sevak Sangh and other insti-
tutions for doing this propaganda. I
feel, Sir, that if all the small institu-
tions which are engaged in this work
in the districts are also given liberal
grant by the Government, they can
also help in eradicating this evil. I
know the propaganda literature some-
times is not read by the people to
whom it is sent and it sometimes goes
into the waste paper basket. So I
suggest those newspapers which have
actually been started by Harijans

and have been doing ameliorative
work and bringing their grievances
before the country for redressing

them should also be given financial
assistance because those people who
bring out such papers are the people
who work among Harijans and the
Harijans—consider them as their own
newspapers and they read them,
they go through them and the
papers go a long way in moulding
their opinion. If such papers are also
given financial assistance, I think, it
will help in eradicating these evils.
Such papers are only few in number
and I think a special case should be
made and those papers doing Harijan
work should be given special grants.

Then, Sir, we have passed the Un-
‘ouchability Offences Bill but I feel
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that a further step should be taken,
and that is to change the Govern-

ment Service Conduct Rules and to
lay down once for all that no one
who believes in untouchability or

practises it in any form shall be
appointed to any post under the
Government. This is 8 very im-

portant step and if the Government
“akes this step, it will create a new

awakening in the country. I have
seen myself that the Government
officials, when they read of these

special measures adopted by the
Government and the special orders
which they receive from their high-

er officers, often make fun of such
orders and measures and sometimes
they speak in a disparaging tone

about them. I was really much pain-
ed to see such mentality among some
Government officials. Such officers
who do not adhere to the Constitu-
tion and to its directive principles by
which untouchability has been aboli-
'shed do not deserve to be retained in
Government service. I therefore
suggest that the Conduct Rules
should be so amended that if a Gov-
ernment servant is found guilty of
observing ‘untouchability in any
form, he should be liable to dismis-
sal., Sir, I do realise that untouch-
ability is a deep-rooted evil and it
will take some years before it can be
eradicated completely from this
country. I realise with the abolition
of untouchability in accordance with
the principles of the Constitution
through an enactment by this Parlia-
ment, a new life has come in among
the Scheduled Classes who have
begun to realise now that they are
equal with others and they also have
got all the rights which any other
citizen enjoys. They have now got
the rights and it is only a question of
asserting their rights. And in t
matter of assertion of their righs.
leconomic dependence comes in their
way.

So along with the abolition of un-
touchability the Government should
also take another step and that is to
better the economic condition of the
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Scheduled Classes. Apart  from
this evil of untouchability, I find, for
instance in some parts of Bihar ana
Madhya Bharat and others, the prac-
tice of forced labour is still there.
And T was much surprised that m a
progressive State like Mysore also
this evil was there. On page 86 you
will find that there is a system called
Jeetha system. still prevdlent......

Surr H. C. DASAPPA (Mysore): It
is practised only in Malnad area—
just a wee bit. I think it has been
exaggerated here. It has almost dis-
appeared.

Surr H. P. SAKSENA (Uttar Pra-
desh): All the same it is forced
labour,

Surr R. P. TAMTA: I am glad, Sir,
that it has almost disappeared. This
is what is said here in the report:

“It is most disheartening that the
practice of Jeetha system (Forced
Labour) is still prevalent in the
State of Mysore., With the idea of
getting the correct picture on the
practice and the view they hold on

the eradication of this system,
various persons were interviewed
and free discussions held. It was

gathered that most of the persons
under Jeetha are Harijans. When
the loan is taken initially whether
for a marriage or a funeral or for
redemption of an old debt, the
understanding is that the borrower
who is the head of the family will
work along with his family to the
lender.”

This is how the evil is practised there
and the Report goes on to say:

“Most of the persons interview-
ed maintained the view thar mere
legislation is likely to jeopardise
the harmonious relationship
between the landlord and the
tenant. It was expressed that if
members of the Scheduled Castes
are assigned house sites and land
for cultivation, and their economic
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status thus improved, Jeetha would
automatically disappear.”
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Sir, it is possible that the evil may
be there only in small areas, but all
the same it is there and I think it is
better if that is done away with
altogether.

Surt H, C. DASAPPA: 1t is as good
as dead. The hon. Member may
take it from me.

Sarr H. P. SAKSENA: But it finds
a place in the Report all the same.

Surr R. P. TAMTA: I am very glad
lo learn from the hon. ex-Minister of
Mysore that this practice is now
practically dead,

Now, coming to page 103, [ do not
agree with what the Commissioner
has stated there. He has said that
mere economic development of the
Scheduled Castes would mnot auto-
matically abolish untouchability. On
the other hand, I hold that if the
economic condition of the Harijans is
bettered, this evil of untouchability
would go automatically to a great
extent, because with this Act in force
when he is economically independent,
he will have the courage to come
forward and report the matter to the
authorities, when his rights are
violated.

Then, Sir, in the matter of their
economic improvement, I think edu-
cation plays a very important part. I
know that the Government are
taking some steps and that the Hari-
jans are taking advantage of the
facilities which the State Govern-
ments and the Central Government
are providing for their educational
advancement. For instance, in 1942
in my State of Uttar Pradesh I am
told the number of Harijan students
reading in Degree classes was only
two, but today the number is about
2500, This is a welcome sign and
this shows what rapid progress is
being made in this directiorn. Last
year the Central Government was
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good enough to grant scholarship to
several Harijan students reading in
Degree classes and  post-Matric
classes. But I am surprised to learn
that the Scheduled Castes and Trtbes
Scholarship Board had before it this
year a proposal by which it wanted
to restrict the scope of its scholarship
scheme. I am told that there was a
proposal that no scholarship should
be given to third class students.
There was also another restriction
proposed with respect to the income
of the parents. It was said that only
those should be given scholarships
the income of whose parenis was
less than Rs. 200. If this restric-
tion is imposed in the mame of eco-
nomy, this will be a retrograde step
and I think that the Government
should see that such a step is not
taken but the old rules which are in
existence are continued for

some
more years.
From the Report we also learn

that nearly all the States in the
country barring three—Assam, West
Bengal and Madhya Bharat—have
exempted Harijan students from
payment of tuition fees, wholly or
partially. And my humble sugges-
tion in this connection is this. Taking
into consideration this huge problem
of backwardness of the Harijans, if
the Government could make &
declaration to the effect that for 2
period of, say, five years, all the
Harijan students in different institu-
ticns will be exempted from payment
of tuition fees, 1t will go a long way
to attract Harijan students to the
various schools and colleges, There
should be free education for Harijans
for a period of flve years in all the
educational institutions of India. This
is my humble suggestion.

Then, Sir, there is reservation of
seats for Harijan students in educa-
tional institutions but there is no
such reservation in technical institu-
tions and medical colleges. I think
the opportunity should also be given
to the Harijans fo send their sons to
the technical lines, because I feel by
taking to the technical training, they
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will be able to get jobs easily and

also to serve in that line.

Surt H. C. DASAPPA: I may say
that in some States even in the tech-
nical institutions they do reserve
seats for Harijans.

Sart R. P. TAMTA: 1 know seats
are reserved in certain States, but in
certain institutions which are run by
the Central Government, under their
Ministries, the seats are not reserved.
And my submission is with respect
to those institutions also. I say in all
institutions for a period of five years
you reserve certain seats so as to give
an opportunity to these poor persons
to come forward and send their sons
to medical colleges, engineering col-
leges, technical colleges and in all
that.

Akin to education is the question
of Services. I know certain States
have reserved certain percentages in
the Services for the members of the
Scheduled Castes, but the position is
not quite satisfactory., We are told
that in the I.C.S. and 1.A.S., out of
1,062, the number of scheduled castes
is only 18; and in I P. S, out of 576,
the number of Scheduled Castes is 7.
In Class 1 gazetted, out of 3,054, the
number of Harijans is only 13; in
Clasg II gazetted out of 1,939, the
number of Harijans is 5. And the
same condition prevails in the differ-
ent States. One of the Appendices
shows that in States, in Class I ser-
vices, the number of Scheduled Castes
is only 15; while those of others is
1,322, In Class II, the number of
Harijans is only 71, while those of
other castes is 5,211. In temporary
Class I, the number of Harijans is
only one; while the number of
others is 975. This shows a very bad
state of affairs. Not only that. If we
look at page 362 of the Report, we
find that in the Employment Exchanges

of the country, the number of
persons who reported for service
during 1954 was 1,58,224; and the

number of persons who were able to
get service during the year was only
24,616. And at the end of the year
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those on the live registers wer2
59,637. This shows that proper steps
are not being taken to comply with
the reservation quota which has been
prescribed by the various Govern-
ments. I am surprised that in the
Rehabilitation Ministry and other
Ministries also, this was not followed.
1 am not in favour of relaxing any
educational qualification for the
Harijans. I do not say that unsuitable
candidates be recruited. I do not say
that in any way efficiency of the work
~hould be affected by the employmen:
of Harijans. What I say is this.
When you have prescribed a mini-
mum qualification and if a Harijan
is equal to that qualification and
possesses that qualification, there is
no reason why he should not be given
eniployment. And in this respect
some State Governments have taken
bold steps. According to reports, the
Bihar Government has laid down that
Scheduled Castes and Scheduled Tribes,
in class IV service, will be recruited
up to fifty per cent. as long as the
quota is not complete The Oriss:
Government has said that fifty per
cent. vacancies will be reserved in
class IIT and IV till authorised quota
is reached. The Madhya Bharat
Government has said that fifty per
cent. of fully vacant posts will be fil-
led by the Scheduled Castes. Saurash-
tra Government has gone furthér.
They have said 100 per cent vacan
cies will be reserved for these com-
munities till the reserved quota i3
reached.

It is gratifying to note that the
Home Ministry has opened a special
section to check these quotas and to
see that proper representation is given
to Scheduleq (astes I hope this
question will be looked into.

Now, I want to come to the ques-
tion of finances and as we have seen,
the problem is very huge. We see
that out of a budget provision of over
Rs. 2,200 crores, of first Five Year
Plan the Planning Commission
thought it advisable to allot only a
sum of Rs. 4 crores for the better-
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ment of the Harijans, criminal tribes
and backward classes. And this sum
was to be spent in three years. Now,
we are told out of Rs. 4 crores, only
Rs. 165 crores has been spent so far:
and Rs. 2'35 crores is to be spent
thiz year. This also is not, I feel, a
satisfactory state of affairs.
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It is interesting to note how much
money the State Governments and
the Central Government put together
are spending for the amelioration
and the development of the Harijans.
If you look at Appendix XVIII, vou
will find that the total expenditure
incurred by all the State Govern-
ments of India put together is
Rs. 3,73,24,328, of which Rs. 53 lakhs
has been given by the Centre. Thus
we find that the amount that is being
spent for the development, ameliora-
tion and all these measures comes to
only elVen annas—just over eleven
annas per head of Harijan per year.
The population of Harijans is 5 crores
and 21 lakhs. And the amount spent
last year was Rs. 2,30,69,903. And
that gives the amount that was spent.
It was only 7 annas per head per
year for the betterment of the Hari-

jans. { feel that the amount that is
being spent for the economiec, social
advancement and educational deve-
lopment of these classes is very

small. And taking into consideratior
the magnitude of the problem, I feel
somethiny definite. concrete be done
and more money be allotted by both
the Central and State Governments.
Unless that is done, I feel it will not
be possible to solve this problem,

Sir, only une or two points more. 1
think it 1s absolutely mecessary that
something be done to provide every
Harijan witn a house which he might
call his own. He should be given
facilities, a site for the house and a
loan for the construction of the
house. Some States have made special
provisions for giving housing sites
for the Harijans; others have not
done anything. But it is more a
ques‘ion of finance. Without money
I think it will not be possible tor
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them to solve this problem; and
unless the Central Government comes
to their rescue and helps them in this
direction, no progress can be made.

There is, then, the question of the
development of industries also among
Harijans. In this connection, I would
cite the case of the Andhra Govern-
ment which has approved a scheme
for starting a scheduled tribe Finance
and Marketing Corporation with a
share capital of Rs. 2 lakhs. It will
provide credit facilities, supply day
to day requirements including agri-
cultural implements, seeds; and pur-
chase at a reasonable price the
articles manufactured by the mem-
bers of these tribes. I think if such
corporations are started in different
parts of the country—and different
States provide in the shape of loans
and grants financial assistance to the
Harijans so that they may take to

other occupations and develop cot-
tage industries—it will help them in
bettering their lot and their economic
condition.

Sir, lastly, I feel that if the number
of Regional Commissioners, which is
only six, is increased and if in every
big State there is a Regional Com-
missioner, it will help a lot in solving
the problem because he will be not
only looking into the finances——whe-
ther the finance sanctioned by the
Government is spent properly or not
—but will also look into the griev-
ances of the Harijans and will try to
redress them,

With these words, I join in the tri-
bute paid to the Scheduled Caste
Commissioner for the pains he has
taken, for his report which is
exhaustive, informative and gives us
an idea of the magnitude of the
problem; and for the various
measures that are being taken.
Thank you, Sir,

Surr P. T. LEUVA (Bombay):

Mr, Deputy Chairman, every year we i
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discuss this Report to find out what
has been done, what has been achiev-
ed in the past. The Commissioner,
no doubt has taken great pains and
has travelled throughout the country
in gathering material. And if you
carefully go through the Report, you
will find some facts which go to show
the intensity and the urgency of the
problem. It is no doubt true that the
State Governments as well as the
Central Government are moving in
the direction of improving the status
of the Scheduled Castes. But we will
have to examine this question from
the larger perspective and jt is this
fact in the Report that has revealed
8 really sorry state of things. What
do we find? Still we find that if the
Harijans enter the hotel, there are
people in this country who think
that the hotel should be purified.
They wash the walls; they wash the
floors with milk. That is the problem
which is still facing us that even
today human beings in this country
are still treated as not human beings,

but worse than beasts. What is the
reason for this? The reason is plain
that in this country, for years

together traditions and customs have
created such a class of people that
they have to be treated not as human
beings, but as germs of plague.

Now, if you look at this problem
from this point of view, the necessity
becomes very urgent that we have to
take such measures as are capable of
removing this malady from our
country, Some time back, I came
across a very sad and tragic incident.
1 recall one incident that has very
lately occurred in a corner of
Saurashtra. A young man was
appointed as a school teacher in a
village, Young as he was, he was
idealisticc. He wanted to do some
good to the Harijans in the village.
He started doing social work in that
village.  The villagers did not like
the attitude or the work of this
young man. Harassment began and

it came to such a position, such a
state, that the young man had to
commit suicide. What was the
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reason? Rumours were floated aganst
him that he was morally corrupt. He
could not bear it. Sir, he laid down
his life. For what purpose? He laid
down his life In the cause of Hari-
jans. But nobody has taken notice
of this. His sacrifice has gone
unheard of. But it has brought intd
bold relief the whole problem of the
Harijans in this country. This year,
only three months back, the young
man laid down his life. For what
reason? He has laid down his life in
order that the Harijans of thig coun-
try may be able to claim equal status
with their countrymen. This prob-
lem is growing in intensity.

This is one of the very few instances

that come to light. But a number of
them we never hear of, They never
find a place in the newspapers. There
might be some instances which may
be of some use to the newspapers or
the reporters. There might be a
murder story or a crime story. It is
reported in the press. But a supreme
sacrifice of this kind goes unnoticed.
The Harijans of that village are still
weeping, crying over the loss that
they have sustained. It becomes quite
necessary for us to realise that this
problem is not at all solved. It is not
even nearing a solution. Even the
Report of the Commissioner has said
it and he has given so many instances
—small instances in themselves. But
they show the conditions that are in
existence in our couniry.

The same thing is there in the
cities and towns. Even though we
may claim that we have made some
progress, the deep-seated prejudice
that is still existing in our country
retards development and it comes in
the way of the growth of sixty mil-
lion people of our country—six crores
—1/6 of the population,

Now, what is the position today”
Why are they suffering in this way
and what should be the attempt that
we should make in order to improve
their status? It is no doubt true that
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their economic condition is always so
bad that, for their day-to-day re-
quirements, they have to depend
upon the wvery persons who believe
in the practice of untouchability. The
problem of untouchability is not so
very intense in cities and towns. But
go to the villages, you will find that
every Harijan 1s dependent for his
daily bread on those orthodox people
who are still steeped in ignorance
and who are still the slaves of cus-
toms. Can you expect them to rise
and fight for their rights? The great-
est problem to me is, if you really
want to improve the status of these
people and remove this curse of un-
touchability from our country, you
have first of all, to make a survey of
the economic condition of the
Scheduled Classes in this country
The Commission which was appoint-
ed by the President was charged with
the duty of finding out who are the
Backward Classes in this country. 1
do not know, as the Report is not
available to us so far, what are the
findings and the recommendatioas of
*he Backward Classes Commission. But
I would still urge upon the Govern-
ment that, if you really want to solve
this problem in the near future, you
have still, first of all, to find out what
are the economic conditions of these
unhappy, accursed people of this
country. If you will go through the
Report, you will find that mostly they
are either landless labourers or they
are working in municipalities or
doing some harg jobs. Now, in the
cities, no doubt, these people are ser-
ving in the municipalities as sweepers.
In some places, they might be work-
ing as peons and servants or there is
another category of trade which is
tanning and leather industry, These
are, according to me, the main sour-
ces of income for these poor people.
Now, you will find for a person who
is working in the field as a Ilandless
labourer, security of the job depends
upon the sweet will of his own em-
ployer. If he is engaged in a mumni-
cipality, security of the job depen~~
on the sweet will of the persons who

are in authority. If he is in the tan-
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ning or leather industry, there also
the question remains regarding the
cu-tomer that he 1s likely to get.
Because he 1s engaged in that parti-
cular trade, he has to satisfy the
market which 1s round about him,
Bemng crude in the manufacture of
such goods, he cannot have a better
market than the village market itself.
Then there are some who are engaged
m tkz weaving industry also. If you
will go through the wvarious indus-
trues carefully, you will find that
these are the most unremunerafive
trades that they have been compelled
to follow from year to year. In order
to improve their economic status, 1t
1s necessary for the Government to

devise ways and means as to how
to resurrect these industries and to
put these people on their feet.

It has been every now and then

argued that our country has launched
upon a programme of economic deve-
lopment and that every man in the
country will be benefited by these
development projects. I do agree
that every man in this country might
be benefited by development projects
But there is one fundamental mistake
that we commit and 1t i1s this Is a
member of the Scheduled Castes com
munity 1n a position to follow any
trade or profession that he likes?
Suppose a member of the Scheduled
Castes community wants to become
a doctor In theory, everybody 1s
entitled to become a doctor No
doubt, he may pass his examination
with best honours, first class honours
The question still remains when he
starts his medical profession n the
country, how many patients will he
get” Who will go to his dispensary?
Nobody will go to his dis-
pensary, 1f he knows his caste
If pedle do not know his
caste, they 'may continue to come
tc him and take medicines. Bu¢
the day anybody comes to know that
he belongs to that particular com
munity, his skill, his achievements
and all his qualifications will be of no
avail, I know at least one person
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who used to be m the Bombay State.

{ In order to continue his profession,

he had to change his caste or com-
munity every time This is the posi-
fion today. A person Dbelonging to
the Scheduled Castes might be one of
the best lawyers, might be a very
good Engineer. But who 1is going to
give him any hft? Nobody, Wherever
you go, you will find that this prae-
tice of untouchability comes in his
way Supposing a man wants to open
a tea shop, or he wants to have some
other business 1n some town or 1n
some city

Surr H. P. SAKSENA: I would like
to remind you that Dr, Ambedkar
never experienced any disabilities or
difficulties i that regard.

Surr P T LEUVA: 1 am very
bappy that my hon friend has
reterred to Dr Ambedkar. And

fortunately for him ignorance 1s bless
He probably does not know the diffi-
culties that Dr. Ambedkar himself

encountered. ] know much  better
than the hon Member does,
Surt H. P SAKSENA: I do not

claim to know much about him

Surr P, T LEUVA: Dr, Ambedkar
was a practising lawyer in  the
Bombay High Court, and you can go
and ask him how many briefs he got
from the Solicitors of the Bombay
High Court Even though he was
one of the best lawyers, and a cons-
titutional expert, ask him how many
briefs he got on the original side of
the Bombay High Court He never
got any brief on the original side So
long as he remained in Bombay, he
was not at the top of the Bar, but he
was at the lowest rung of the Bar. As
a matter of fact, I know that he was
serving ag Accountant General of the
Baroda State, and he had to leave
that place, because that State which
spent Rs, 20,000 over his education,
could not give him a house, Even
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his clerks would not touch
would not give him water. That was
the story of Dr. Ambedkar. You can
ask him about the facts, and he will
explain to you how untouchability
came in his way. Even a person with
the best of qualifications and with
the best of ability would not be able
to move forward if he unfortunately
belongs to that particular community.

him,

I therefore maintain still that this
practice of untouchability comes in
the way of the economic develop-

ment of each and every untouchable
in this country., So long as this
curse remains, how can anybody
expect that these six crores of
people would, in any way, be able to
contribute to the development of this
country? 1t is very well to say or to
maintain in theory that in this
country now, without any distinction
of caste or creed, a person can
develop himself. Sir, Dr. Ambedkar
was a person who remained through-
out his life in a city. He might have
overcome his difficulties now, But
you go to the villages, go to the small
towns, go to the cities with a popula-
tion of even six lakhs of people. What
is their position today? You must
have read some reports that even in
the cities where big municipalities
are in existence, the housing condi-
tions of these unfortunate people are
miserable. I do not know how many
of our Members who are present here
ever visited such places where the
housing arrangements for the muni-
cipal servants are miserable, If any
of you go there you will realise the
difficulties and the hardships under
which they are living. How can you
expect the sons and daughters of
these people who are remaining in
such miserable conditions, and who
have to live in filth and squalor, to
become graduates of first class, and
to fight shoulder to shoulder with
you? The conditions compel them to
remain as menial servants only. Of
course, you can make provision for
us only in the fourth class and in the
third class, and that also to the

extent of 50 per cent.

[ 5 SEP. 1955 ]

amnd Scheduled Tribes
for 1954

Now, Sir, my main contention is
that if you really want that these
people should come up to the level
of everybody else in this country, it
should be the first and foremost duty
of the State to take such measures as
would enable them to get a decent
living, and not only a decent living,
but a living with completely indepen-
dent means. Why do 1 say that
these independent means are neces-
sary? It is because, according to me,
the Scheduled Castes people cannot
fight for their rights so long as they
are dependent for their day-to-day
needs on the sweet will of the other
people residing in the same village.
The State should be able to give to
us the independent means of liveli-
hood, and it should create a climate
in which Harijans will not be haras-
sed by the other people, Now the
position is that if a Harijan fights for
his rights, he is thrown on the street.
The moment he raises his voice, he is
thrown out of his house, and he is not
given food and water even. Now, Sir,
the main cause, according to me,
which has led to these unfortunate
conditions is the practice ? untouch-~
ability which has stood irf the way
of our full development, And
unless and until you remove this
obstacle in the way of our progress,
We cannot make any headway,

1954

Now Sir, the Commissioner, in his
Report, has observed that any
improvement in the economic condi-
tions only will not lead to the removal
of this practice of untouchability, Part-
ly T agree with him. But looking at
this question from a different angle,
I would say that economic conditions
always reflect on the social status of
the people. If a person is rich, the
bPace at which the prejudice against
him will disappear will be accelerat-
ed, whereas that is not the case with
a poor man. A poor man may be
virtuous, yet the pace at which the
brejudice against him will disappear
will certainly be slower than in the
case of a millionaire, In the case of
a millionaire, the pace would be
accelerated in such a fashion that in
the next generation at least his
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children will be looked upon with
respect, I therefore wish to say that
although I agree with the observa-
tion made by the Commissioner, yet I
find that he has only expressed half
the truth,

In this connection, Sir, I would now
come to the question  regarding
Services. The hon. Deputy Home
Minister has said that in the case of
class IV servants, 50 per cent of the
vacancies have been reserved for the
Scheduled Castes. Now, Si~, I am not
going to Ybe satisfied with some
provision for the class IV servants
only. We have to look at this ques-
tion not from the point of view of
employment potential. What is the
main problem that we have to face?
My contention is that we do not wish
to claim any representation in the
services on the basis of employment
potential at all. Employment for an
educated person is no doubt desirable
and necessary but what is our aim in
asking for representation in the ser-

vices? Is it for getting jobs for our
people? T submit that it is not cur
intention. Why do we ask for repre-

sentation in the services? The main
reason for which we ask for repre-
sentation is this that whenever a
verson is appointed in an executive
authority, it leads to an enhancement
in his social prestige. A person who
is a Collector or a Deputy Collector
or Magistrate or a high Government
Officer has a certain amount of pres-
tige attached to him He can wield
executive authority and that leads to
the crossing of the barriers of
untouchability. Can you expect a
Chaprassi in the office to command
any respect from the high class
Hindus who are in the villages? A
Collector goes on tour. If he belong-
ed to the Scheduled Class community
at least the Scheduled Class people
who are in the village or town might
get scme  inspiration and strength
and will feel: “Look here, at least
this Collector is here and if anybody
does any wrong to us, he will sup-
port us and fight for us.” Not only
that A person who is in executive
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authority Is creating a psychological
feeling that even a person from the
Scheduled Caste community can be a
Collector, can wield power, can exer-
cise justice. I therefore claim repre-
sentation not in third and fourth
class jobs—I don’t want any repre-
sentation there because I say even if
the Government of India fills all
their third and fourth clasg jobs from
the Scheduleq Caste community, the
economic guestion of the Scheduled
Castes is not goingto besolved. What
we want is this that we want the
dignity and prestige which is altach-
ed to the First and Second Class
Officers. Our main reason is to
remove the evil of untouchability, Wa
don’t want these Government jobs
for getting money, or for getting
higher salaries—it might be a good
thing to get higher salaries—but cur
main purpose is to remove this pre-
judice, this social stigma that is
attached to us. Can you achieve it
by giving us third and fourth class
servants’ jobs? Chaprassis may
increase by leaps and bounds but what
is the use? A Chaprassi may not be
even able to maintain his own family
but a person in executive authority
will wield much more influence and
power from the community a! large
and that is the only way of how you
can remove untouchability from this
country. Every now and then they
say that efficiency will be affected.
May 1 ask one question? Has effi-
ciency not been affected by recruit-
ing persons especially after Partition?
Has not efficiency been affected by
recruitment of those persons who
don’t belong to the Scheduled Caste
communities? A number of persons
or officers who would have ordinarily
retired as Superintendents in the
Departments have  become Under
Secretaries and Deputy Secretaries,
and at that time nobody said: “If we
give this accelerated promotion, effi-
ciency will go down”, but when It
comes to providing representation to
the Scheduled Classes, and when we
ask; “Why dont you give us jobs in

the IAS and IPS and in the Army?”,
then this argument is advanced that
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the Scheduled Class people, born poor
in this country, living in those condi-
tions, will not be able to maintain the
dignity of an officer and they will
not be intelligent officers and the
national work of this country would
suffer. Sir, without giving a chance
to us, without experimenting on our
abilities, judgments are always given
in advance. Has the Government of
India or any State Government fried
these so-called Second Class or Third
Class graduates among us? We have
IMrst Class graduates too. But have
they tried and found out that they
have become third rate officers?
Without trying their mettle, it is very
easy, in the name of this very large
and spacious ground, to say that if we
take the Scheduled Class people and
relax the educational qualifications
in respect of them, there would be
no efficiency in the country. But in
order to console us, they say, “All
right, we will give you relaxation in
so far as age is concerned”. What I
ask for is not relaxation in age 1
don't want any rules to be applied
to us because we are demarding
representation not on the question of
the population but on the sole ground
that this is the only way to remove
untouchability in this country and it
is this that in every district of this
country there must be at least one
Scheduled Caste man in the highest
branch of administration. At least
there must be one Deputy—if not a
Collector—but we don’t wish to take
any risks on grounds which have not
been tried so far. I should submit
that if we are really sincere and
serious in this matter and if we want
to remove untouchability from this
country in the near future, it is
absolutely mecessary that in every
district and taluk there must be at
least one Scheduled Caste man who
is  exercising executive authority.
Unless and until you adopt this
measure, I don’t think that untouch-
ability can ever be removed from
this country. The Constitution has
provided for 10 years reservation of
seats. Those 10 years are coming to
an end. In the year 1960 that period
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would be over and after that, there

would be no representation in the
legislatures and Parliament. It is too
bremature for me to say anything
regarding whether the period should
be extended or mot. I don’t wish to
Say anything but assuming for a
Mmoment that in 1960 this reservation
is to be abolished, we Thave to
Satisfy ourselves whether this country

has done its duty towards the
Scheduled Castes. We have to see
Whether the country can honestly

feel and honestly say to the world,
“Look here, at the end of this period
of ten years, we have enhanced the
Prestige and we have enhanced the
economic strength of these people to
such an extent that they can now
freely fight their own battles on
equal footings.” If after ten years
You can say that honestly and
smcerely, I have no objection. That
is the reason why I say that if you
want to say that honestly and sincere-
ly in 1960, it is necessary to find or
devise ways and means which will
accelerate the annihilation of untouch-
ability from our country. If you
fail in this, you will have no justifi-
cation to go to the couniry and tell
these 6 crores of Harijans of our land
that they do not require any con-
cessions, that no reservations are
necessary for them, The provision
was meant for this very purpose. At
the time of the framing of the Cons-

titution it was realised that the
Scheduled Caste people have of
necessity to be supported, that they

require special concessions and these
special concessions, should be given
to them. Then if the country is
satisfied at the end of ten years that
these people have achieved a certain
amount of strength, then they would
not require any further assistance
from you. Sir, we oaurselves do not
want any reservations or  special
treatment. It hurts our own self-
respect. But what are we to do?
What are the conditions in our coun-
try? Conditions have mnot changed
radically. They are not in a mood to
change them and so long as these

conditions continue to remain in this
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country, we will have to ask the
Government, we will have to ask the
people, to continue these special

considerations and concessions that
are to be given to us.
Sir, next I come to the Ilast point

and that is with respect to the Un-
touchability Offences Act. This Act
was passed after a great deal of agi-
tation. There was a demand from
each and every part of the country
that there should be uniform legis-
lation in our country relating to un-
touchability. Happily it was done,
and the stage has now arrived to
examine its working. It has been
said that good laws can be Dbadly
administered, A law, in order that it
may benefit the country, in order
that it may benefit the people for
whom it is meant, should be adminis-
tered wisely. Therefore, it becomes
very necessary to see that the Un-
touchability Offences Act is imple-
mented in the right spirit. The imple-
mentation and the administration
of this Act naturally lies with the
permanent services and in this con-
nection, Sir, I would like to make an
appeal to the permanent services. It
is the permanent services which have
to carry out the policy of the Gov-
ernment. The Cabinet or the Gov-
ernment in the States as well as the
Central Government may pass legis-
lations for the amelioration of the
Scheduled Castes. There might be
executive orders issued by the Cabi-
net or the Ministers. But it is the
actual implementation of such orders
that will lead to the improvement in
the conditions of the Scheduled
Castes. The Untouchability Offences
Act will be administered by the
State Governments. The police officer
would be in charge of investigation
of offences. Sir, T need not now
relate stories as to how the police
officers do not generally perform
their duties conscientiously. Every
person who has got some experience
sbout the working of laws relating
to untouchability im the various
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States will  testify that generally
either the persons who are harassed
or victimised are not willing to come
forward because further victimisa-
tion will follow or the persons who
are perpetrating such crimes go on
repeating those crimes because they
are quite sure that there is nobody
who will prosecute them., There is
nobody in the country who will help
the poor Scheduled Caste man who
has been denied access to a temple or
who has been debarred from drawing
water from a well. In view of this,
it is necessary that every district
officer is charged with the special
responsibility of the administration
of this Aet. While this Bill was
under discussion I suggested that the
Government should have a separate
staff in every ©police department
which is charged with the task of
administering this particular Act.
There are numerous cases which
never come to the court because
everybody knows that the police
would not be helpful. The laws are
not effective because the persons in
charge of the administration of them,
in implementing them, have not their
heart in it. A police sub-inspector
in a small town, as far as 1 &know,
has very little sympathy for a
Scheduled Caste and if an offence 1is
committed and if it is brought to his
notice, he will try his best to ignore
it. If he has to register the offence,
he will register it in such a manner
that the case  will never result in
conviction. Tt is, therefore, necessary
that the Central Government should
issue directions to every State Gov-
ernment that in every district and
town, there must be specific instruc-
tions given to the officers that what-
ever laws, whatever orders are pass-
ed by the Government for the benefit
of the Scheduled Castes must be
implemented. If they are not imple-
mented properly, then it must be met
with disciplinary action.

Sir, it may be that during these
many years that this crusade has
been going on, there has been some
change of heart. I do believe that



1961 Report of Commissioner
for Scheduled Castes
there is an atmosphere
created which goes to show that un-
touchability at last will go away, I
do agree also that in the highest
cadre of the services perhaps

there
may not be any social prejudice
against the Scheduled Castes. But I

regret to say—and it is painful to say
it—that in the lower services, this
spirit is  not dying out. It is
strengthening. Wherever you go you
will always find this complaint, that
the Scheduled Caste members are
not being recruited because a parti-
cular officer is either a Brahmin or
belongs to some higher community.
The Government may have got the
best of intentions and their motives
may be excellent. They might lay
down very good policies. But so long
as the services do not take active
Interest and do not deal with these
people sympathetically, I feel that
this problem will not and cannot be
solved. I would, therefore, like to
make my appeal to these permanent
services. They must now realise the
change in the times. They must now
know that this problem which in
our country is eating into the very
vitals of our society must be solved
somehow or other. And the respon-
sibility of the permanent services is
all the greater because the perma-
nent services are always there; they
remain. The Ministries may change
and Cabinets may come and go, but
the permanent services continue.
1t is, therefore, necessary for the per-
manent services to create traditions
and establish conventions., It is for
them to do it and it is equally their
duty that if they want this country
to become great, it is necessary that
they should put their hearts into the
solution of this problem. If the vil-

lage Patel, if the Tahsildar or the
Deputy Collector becomes enthu-
siastic and works actively for the
betterment of the Harijans, I think

this problem would be solved much
sooner. It is for this reason that I
am making this appeal ta the ser-
vices.

to de solved
because ovur

Sir, this problem has
as soon as possible,
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which  requires to be
developed, needs the services of each
and every human being in our
country. But six crores of our
pPeople, that is to say, one-sixth of
the nation, if you keep them back-
ward, if you put obstacles in the way
of their development, do you think
our country can ever progress?
Therefore, I say it is in the interest
of the other 30 crores of our people
in this country who inhabit  this
country, it is in their own interest to
do this and if they want progress, it
is necessary that they must take with
them the other six crores also. We
do not want any concessions which
are not warranted by the conditions
existing in the country. After all,
we want to live as proud citizens of
this country. After all, we want
also to contribute our mite to the
development of our country. There
fore, for God’s sake, give us the
opportunity and give us the right
response so that we may also serve
our country.

Sir, whenever I think of thig prob-
lem I am always reminded of the
story of Karna in the Mahabharat
with which every hon. Member of
the House would be familiar, the
story of Karna at the Swayamvar of
Draupadi. Draupadi refuses to
marry Karna because he happens to
be the son of a charioteer. But Karns
was a man of self-respect and these
memorable words of his still keep on
ringing in my ears:

qmT T FS S
FAAT T 9reNT |

That is to say, “It is in the hands of
Fate to be born in a particular com-
munity; but to achieve something is
in one’s own hands.” Sir. we also
want to cultivate that self-respect,
that self-reliance, and it is for yow,
the vast majority in this country, to
create the necessary conditions. If
vou do your duty by us, I would t\'A('Q
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to assure you that these six crores of
people will not fail in their duty to
the country.

Surr S. N. DWIVEDY (Orissa).
Mr. Vice-Chairman, the Constitution
lays down that the Special Officer
should submit a report to the Presi-
dent every year. This is the fourth
Report that the Scheduled Castes
Commissioner has submitted to the
President which is now before us for
discussion. Previously also we dis-
cussed such Reports. I am not going
to point out as to what progress has
been made between the successive
reports but I think the entire prob-
lem of removal of this social in-
equality should be viewed in a
different perspective. The Constitu-
tion lays down certain oblgations
because the Constitution wanted—it
was thought necessary—that this
problem should be solved within a
stipulated period of time. Therefore,
we have to judge from the Reports
before us as to whether any progress
has been made in that respect.

[Mr. ‘DEPUTY CrATRMAN in the Chair.]}

Sir, this is mno doubt a socio-
economic and political problem. We
have great social differences in our
society and the entire idea is that
these should be removed within a
definite period of time so that a com-

posite nation may emerge. For all
time to come, we should remove from

our society these words such as
pbackward and forward, scheduled
and non-scheduled, etec. It Thas

existed for a long time and it is all
the more necessary, therefore, that
steps should be taken as quickly as
possible, to implement whatever we
have to do in this matter. Therefore,
1 feel that it is not merely a question
of increasing the grant of money to
this State or that State, to this
organisation or that organisation or
reservation in the services here and
there or even the appointment of a
f~~ more Regional Commissioners.

i

!
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To my mind, Sir, we have to see
whether by his persuasion or by tne
work that he has been able to do so
long, the Scheduled Castes Comrnis-
sioner has been able to enthuse a new
spirit in the people and whether he
has been able to make any psycholo-
gical change in the Government
administration itself. The main ques-
tion before us is whether he has been
able to change the callous and
apathetic attitude of Government
into a more sympathetic and more
effective one. That is the question to
be looked into and I feel sure that if

one goes through his Reports, one
would find that there has been
absolutely no change. The State

Governments and most of the officers
are as callous towards this problem

as before. The Commissioner him-
self laments and says, “One more
difficulty experienced is that the

schemes sent to the Government of
India by the State Governments for
grants-in-aid are not submitted in
the prescribed pro forma. Six-
monthly  progress reports received
from them are also few and far
between, Even these are not accord-
ing to the prescribed pro forma sup-
plied to them for furnishing details
of physical targets reached in the
schemes ” You will also find from
the Report detailing the action taken
by the Governments and the Minis-
tries on the different recommenda-
tions and suggestions made by the
Commissioner that nothing has yet
been done and the State Govern-
ments, in many cases, have remained
simply silent over the recommenda-
tions. The Commissioner at some
point stated that he was very glad
over the appommtment of some Tribal

Research Soclety in some States.
Some States have set up such
organisations. I know that one such

body has been set up in Orissa but
you will find from the same Report
that the Commissioner has not receiv-
single Report as to how

ed even a
tar such bodies have progressed in
their work, what they have done

and what i® the work that they are
really doing now. Without that, what
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Is the purpose of Thaving such
societies? Has he ever tried to find
out whether the men who constitute
such bodies are men who have any
knowledge, experience or even
interest in tribal affairs or, are they
persons whom particular State Gov-
ernments want to satisfy and hence
have them put on such bodies? Has
he enquired into this? I think a
question was raised on the floor of
this House last year about these
bodies and about the personnel em-
ployed in such bodies. I do not know
whether the Government or the
Scheduled Castes Commissioner ever
enquired into this complaint. We are
not really very much interested to
know how many miles the Scheduled
Castes Commissioner covered during
his tour, which places he went to by
jeep, which places he visited on
horse back and what has been the
T.A. of the different officers. This
might be quite a good departmental
record but surely the Members of
Parliament are not going to waste
their time going through such
material. What we want to know is
quite a different thing. I would sug-
gest that in the next Report, which
probably we may have an opportu-
nity to discuss, the Commissioner
should give us an objective view  of
the entire problem, a problem so
great and so colossal and—at the
same time, everybody admits that—a
problem which ought to receive our
first attention. We want that crores
of our citizens should be equated to
the rest of the soclety within ten
years; we want that the special
reservation provided in the Constitu-
tion should be removed after ten
years, If that is so, one Is naturally
anxious to know as to how far the
Commissioner himself, after working
for four or five years, is prepared to
recommend that, because of the co-
operation that he has received from
the Government machinery—at the
same time, I do not forget that the
public has also a duty in this matter
—and the public co-operation that he
has received, he is able to recommend

that there will be no reservation
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after ten years I am very doubtful
whether he is in a position to say
that today. That is because the
achievements have not been—and
the progress has not really been—in
the way we expected it to be. Sir, I
would have been happy if, besides
all these things, there had been
mentioned in this Report categories
of work done in the different States
or, totally speaking how much Iland
has been given to the Scheduled
Caste and Scheduled Tribe people in
the entire country, how  many
colonies are running under State
patronage and in how many places—
five, six or ten villages or one dis-
trict—they have been able to remove
untouchability altogether. You do
not find any such thing in this
Report. I am happy to see of course
that the Government of Bombay—it
is given in this Report—has made it
a condition that non-official workers,
wherever they are appointed, should
fill a target, and the target is that
within twelve months they must see
that in certain villages there is no
untouchability at all. If that is so
I would like to know whether any
such thing has been achieved in that
part of the country or anywhere in
the whole of the country. That
would have been very helpful to our
discussion here.

1966

Sir, the Deputy Home Minister,
while moving this motion, gave us a
detailed account as to how much
money was spent during the British
days, how much more they are
spending year by year—actually
whether it is spent or not, I do not
know; at least the grants are made—
and in that respect only they are
giving us an idea about the progress.
But what I feel is this: It may
really satisfy the ordinary publie,
but I would like to know from the
Deputy Minister or the Commission~
er for Scheduled Castes whether they
are satisfied with what has been
done so far. As I have already point-

ed out, the factual reports do not
give us an idea as to the material
benefits that the people have got



1967 Report of Commissioner [ RAJYA SABHA ] and Scheduled Tribes 1968

for Scheduled Castes

[Shri S. N. Dwivedy.]

after implementation of the pro-
grammes that were from time to
time given by the Commissioner for
Scheduled Castes or decided upon by
the Government of India. Therefore
1 feel that Reports of this nature
would not be able to make much
impression on the public or would not
help us in the purpose for which we
are all anxious.

Having said this much I would like
to draw your attention to another
thing about which I also mentioned
during the discussion last time. I
made certain observations regarding
the expenditure on grants-in-aid
made by the Government of India
towards thc removal of untouchabi-
lity. I particularly mentioned about
the grants that were made to Orissa.
I made certain definite allegations on
the floor of the House and also two
Members of Parliament wrote to the
Home Minister. I also made an
appeal that the Home Ministry
should enquire into the matter or the
Commissioner for Scheduled Castes
should personally be satisfied at least.
There is no party or persomal ques-
tion involved in a matter like this.
The question is simply this that
grants made for specific purposes
must be spent properly, but there has
been a departure as far as the State
of Orissa is concerned. But I regret
to say that the Home Ministry,
instead of making any independent
enquiry, called for a report from the
department against whom the allega-
tions are made and wrote us back
saying—they have given in this
paper also—that they were satisfied
that there had been no departure.
But I again put this question. Herein
the Commissioner for  Scheduled
Castes says......

Mr. DEPUTY CHAIRMAN: You
must close now, Mr. Dwivedy. There
are 18 names still. I have got two
hours.

Srrr S. N. DWIVEDY: I won't take
much time, Sir. The Commissioner
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for Scheduled Castes says that all
parties and all organizations which
are working for social and economic
development, for the removal of un-
touchability must be brought
together to work in this regard. That
is a suggestion which he has made to
all States and here it is stated in his
Report that in Orissa a non-official
organization known as the Depressed
Classes League has been set up and
this organization is favoured by the
Government. I ask with all emphasis
whether this organization has in its
fold all those social organizations
that are working for the removal of
untouchability. Even a representa-
tive of the Servants of India Society
which is known  throughout this
country as a philanthropic organiza-
tion is not included in the member-
ship of the Depressed Classes League.
Why is it that while the Commission-
er for Scheduled Castes  himself
favours the Harijan Sevak Sangh—
an old institution, an established
organization started by Mahatma
Gandhi and which is being given
grants in all the States where it is
functioning—a branch of the same in
Orissa was not favoured, but this
new organization was brought into
the picture? Is it not a fact? I want
to say this much that most of the
non-official workers that have been
appointed there have actually not
done any work whatsoever towards
removal of untouchability at any
time, but they are, if I may say so,
political workers in  disguise. 1
would ask him to engquire whether it
is a fact or not that most of these
non-official workers were taken to
canvass for Congress candidates
during the bye-elections—I am pre-
pared to give the names. Here you
say you have set down conditions
that if this money is spent for politi-
cal purposes you will withdraw it
But who is going to judge it? The
president of the organization is a
Deputy Minister and they all do this
work. How can you say therefore
that you will withdraw the grant? If
an independent enquiry is made,
then only these fhings can come out.
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Therefore 1 say, Sir, In these
matters let the Government think
twice because people are losing faith.
Even the Scheduled Caste people
themselves have no heart in this
work. They know that if they went
on sincerely doing any work, if it is
not favoured by Congressmen, all

assistance will be refused. ‘There is
an organization of which the
President......

Mr, DEPUTY CHAIRMAN: That
will do, Mr. Dwivedy.

SERI S. N. DWIVEDY: ...... is
Dr. Parija. This organisation applied

for help. They submitted a scheme
but that has been refused. After
saying this much, Sir, I only point
out one thing and it is this.

Mr. DEPUTY CHAIRMAN: No
more points please.

SHrr S. N. DWIVEDY: One more
point and I finish. Let the Govern-
ment apply its mind to see, since
there is a clamour for technical per-
sonnel in the country, why mnot
efforts be made to get persons
belonging to these classes trained in
such a way that they fulfll this want
of the country.

Mgr. DEPUTY CHAIRMAN: Ten
minutes each now. Yes, Mr. Hegde.

Sarr K. S. HEGDE (Madras): Mr.
Deputy Chairman, let me at the very
outset accord my fullest support to
the expressions of appreciation made
by several Members about the work
done by the Commissioner. He has
done his work with a Missionary
zeal, with a thorough knowledge of
the subject and with a good deal of

understanding of the difficult
situation. I shall be failing in my
duty if on this accasion I do not

place on record my admiration and
regard for one of the Assistant Com-
missioners who lived and died Zer
the cause of the Scheduled Tribes. I
am particularly referring to my
esteemed friend, Mr. B. K. Bhandari,
with whom I had occasion 1o work

[ 5 SEP. 1955 ]

and Scheduled Tribes 167

for 1954
for a number of years. Probably,
this House is not aware of the
immense service rendered by

Mr. Bhandari to the Scheduled Tribes
in Assam. Probably, no one will
regret his demise more than the Com-
missioner himself.

Having said that, I must now con-
sider as to what we have done in
pursuance of the policy that was laid
down in the Constitution for amelio-
rating the condition of the backward
classes and the Scheduled Castes as
well as Tribes. It is true that we
have done an immense lot of service
to these wunfortunate brethren of
ours. But what we have done is
comparatively little to what we have

vet to do. The subject is a very
complicated one. It is true that
legally speaking we have abolished

untouchability. Only legally speaking
our Constitution abolishes untouch-
ability in all forms and shapes but
how far that will become practical is
a questlon that we have got to

answer. As the hon. Deputy Minister
himself said, untouchability is still
being practised in the rural parts,

not only in the rural parts but even
in the urban parts. I hail from a
District in which we have got a very
important temple—Udipi Sri Krishna
Temple. That is probably one of the
most popular temples and it attracts
numerous pilgrims from all over the
country. But to my shame and to
the shame of my countrymen, I
must admit that even till today we
have not been able to persuade the
authorities to open the gates of this
temple to the Harijans,

Dr. W. S. BARLINGAY: Where Is
it?

Surr K. S. HEGDE: It is at Udipi.
At every stage legal lacuna s
availed of for obstructing the Hari-
jans from entering the temple. First,
they filed a suit; having failed in it
they went up to the High Court and
there again they failed. Now they
are seeking remedy  through writ.
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The courts of law have been in some
ways sources of obstruction in work-
ing out our social justice reforms in
the country. Some device must be
found out to implement this pro-
gramme of the country at a quicker
pace than we have been doing
hitherto. If only we consider care-
fully, we can find that untouchability
is just one facet of the casteism that
is existing in this country, So long
as we are not able to abolish
casteism I doubt very much whether
we will be able to abolish untouch-
_ability at all. Untouchability is mere-
1y an expression relating to the phy-
sical side of it but our relationship,
our mental outlook, our mental
approach all these bear on casteism.
It is unfortunate that the very provi-
sion in the Constitution is made use
of to perpetuate casteism, Today this
casteism is obstructing our progress
not merely on the political front but
even in the administrative as well as
economic spheres. I hail from the
South and I know its effects. We
feel its effects on almost every day of
our life. This is going on in a vicious
circle and our Prime Minister has
repeatedly said that unless we root
out casteism completely there can be
no real progress. But having
reiterated it several times, I am yet
to see the positive steps that we have
been taking to root it out. In fact, to
our shame it must be admitted that
there is greater casteism today than
there was before freedom. Everyone
of us is trying to utilise casteism as
a vested interest. When we use the
word ‘casteism’ we merely intend to
speak about ourselves. It is merely
used as a vehicle for our personal
aggrandisement and promotion of
personal interests. It is true that we
have enacted some parts of the Hindu
Code which probably will facilitate
the abolition of caste system but
obviously they are of little conse-
quence and they are but minor steps
in that direction. I appeal to the
Government to consider carefully

and to see what steps in the legisla-
tive, administrative or other spheres |
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could be taken to abolish casteism in

its entirety and with its abolition un-

touchability also is bound to be

abolished.

Leaving that aspect aside, I should
like to consider again whether the
steps that we have been taking to
promote the interests of the weaker
sections of the community are in the
right direction. We have done a
good deal to promote their education
and even in the matter of getting
them employment. It has done them
some good; there is no doubt about
it; but are we not creating another
vested interest by this approach is
a question which we must seriously
answer. As my hon. friend Mr.
Dwivedy remarked just now, are we
preparing the ground to remove all
these crutches and supports at the
end .of a given period or are we
making these unfortunate brethren ot
ours demand the retention of these
privileges even at the end of the
given period? Is it still going to be
a vested interest? Are we not creat-
ing an atmosphere in which the un-
touchables or the backward classes
are going to insist on continuing as
untouchables and backward classes?
This is an extremely serious question
that has got to be considered. We
have tried separate electorates; we
have tried reservations and in their
cwn time they have become vested
interesis. Are we going to allow
this also to become another vested
interest? That is what the Govern-
ment must seriously consider. I
would request the Commissioner that
he should, in evolving his policies or
in evolving ways and means of assist-

ing these unfortunate brethren,
always see that they in their tum
will not become vested interests.

Why I say this is, suppose you lay
down a principle that a candidate
whether he has got the qualification
or not will be employed because you
are going to employ a certain per-
centage of people belonging to back-
ward communities, then it might be a
clear invitation to them to continue
to remain backward and not to take
any steps to become forward com-
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munities. On the other hand, there
are innumerable other ways of assist-
ing them and achieving the object
which you have before you. You
have done il to some extent but not
to an appreciable extent.

Their economic  conditions are
extremely deplorable. As you come
from Madras to Delhi through
Bezwada, Ongole and other places,
you will  see numerous hutments
which are hardly worthy of housing
our cattlee They are living in
squalor, poverty and what not. Is it
not a question that you should
tackle? Is not the economic front the
most important front in tackling the
problem of the backward communi-
ves, the Scheduled Castes and the
Tribes? Is it not a case where you
must try to provide for them houses,
wells and schools, not separately but
jointly? If you create a separate
school for the Scheduled Castes and
Scheduled Tribes and then insist
that the teachers also should belcng
to the particular communities, you are
merely putting a premium on ineffi-

clency. You are merely try-
3 pM Ing to see that vested
interests continue. On the

other hand, I would like you to see
that every child belonging to these
poor communities—and if it is possi-
ble and if it is within your economic
means to extend it to every poor
child, irrespective of the fact whether
it is backward or not gets education.
But if you cannot do it, do it at least
for these backward communities;
see that they are educated. Our
efforts, I should think, must stop there.
They must be allowed to work out
their own des‘iny, rather than our
trying to provide them with jobs
merely on the basis that they are
backward. If you provide eco-
nomic means, probably you will be
dealing with a class as a whole and
not these individual children who
may be merely exceptions.

Now, in the present set of circum-
stances I do feel that insistence on the
percentage of represenftation in the
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Services has become necessary,

because each one of us acts in a com-
munal way. If I occupy a position,
my only concern is myself and my

community and nobody else. And
the officials having acted in thai
manner, so it has become necessary

for the individual communities t
insist on a particular portion of repre-
sentation in the public services.
If you can take away that attitude,
if the public servant can be made to
feel that he is not a servant of a
particular community, that his
obligation is not to any particular
community but to the country at
large, then we shall be doing a good
deal of service to this country. We
shall be fostering true and real
nationalism and thereby we shall be
helping our country’s cause and also
the cause of these poor brethren. On
the other hand, T would still implore
that vou take every possible step to
improve their economic conditions.
Give them a better living, give them
better housing, create better condi-
tions of life. That will serve their
cause for better than giving a post
here and giving a post there which
at best can only serve as pampering.
It is a complex question, I do admit.
It is not easy of solution; and no set
formula would probably be able to
solve the problem. You may have to
think at every stage and at every
level. And the Government, if it
fetters itself merely with one policy,
not realising the implications of the
particular circumstance the Govern-
ment is dealing with, may not be able
to solve the question. For the last
five years we have tried one method.
I request the Government to consider
whether they have not reached the
stage to reconsider the whole matter
in the light of the experiences gained
and see whether the policy they are
adopting serves the true national
interest. If you conscientiously think
it does not, then it is time to change
it for a better method. This is
neither the time nor the occasion to
give any details of what would be the
best policy. But one thing is certain.

The present policy has got innumer-
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able limitations and the limitations
are obvious. And I do share the pro-

tests from many quarters. When Dr.
Ambedkar said that joint electorate
should be abolished. If 1 were in

their position, probably I too would
have protested. After all it pays to
have certain assistance.

Now, I would not like to take the
time of the House. I merely sought
your indulgence to place this point
of view before the Government for
a reconsideration and re-examina-
tion in the light of the experiences
they have gained. Buf I must also
sav at this juncture that according
to the policies and formulae that the
Government has placed before this
House, they have really done a good
job and we must congratulate the
Government on the very useful work
they have done in this sphere and
the manner in which it has peen
done. Jai Hind.
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Surr S. M. HEMROM (Orissa):
Mr. Deputy Chairman. I extend my
hearty congratulations to the Home
Minister for raising this discussion,
and at the same time express my
thanks to the Commissioner for
having given this comprehensive
report on the progress achieved
during 1953-54 for the improvement
of the Scheduled Castes and Schedul-
-ed Tribes.

It is stated by some State Govern-
ments that many opportunities are
proposed for meeting the mneeds of
these people under the Second Five
Year Plan. But I feel—and 1 think
some of the Membvers too feel—that
the problems of Scheduled Castes
-and Scheduled Tribes are such that
they need some measure which is
something deep in acting. So far as
this quinquennial plan goes, I feel—
and I think the whole House feels—
that the problems and conditions of
the Scheduled Castes and Scheduled
Tribes are such that if they remain
s0, then they are & slur on the nation
and they are a weak limb of the
bhody politic. Does any one or any
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institution in this country feel that

this condition should remain in future
also? I hope—and I imagine from
this point of view every one will see
—that this condition goes out soon;
otherwise, not only will this hamper
the progress of the mation, but it will
remain a drag on the nation.

Again, this point, this problem,
may be viewed from another angle.
Here, the Government of India have
this Ministry of Rehabilitation for
rehabilitating the refugees. If you go
into the history of the Harijans and
these Adivasis, you will see that
these communities of the nation are
like refugees who have suffered for
centuries together economically, cul-
turally and what not. So, if you take
the number of the refugees of cen-
turies old and think over their condi-
tion you will see that they need mnot
only equal care, but some sort of
care and thought beyond that
envisaged in the Five Year Plans. I
think not only this House, but this
Government also should feel that this

is a problem which needs some
measure, some remedy, beyond this
First Five Year Plan or the Second

Five Year Plan,

When 1 was listening to the dis-
cussion, I did not feel happy that
some of the Members took this dis-
cussion in such a temperament and
attitude which is quite unfortunate.
Here, everyone has come to champion
the cause of these neglected bpeople,
distressed, depressed, oppressed and
suppressed people. I think those
Members belong to the Scheduled
Castes and Scheduled Tribes. We
all feel relieved, if other colleagues
of the House advocate the urgent
demands of these seven crores of
Scheduled Castes people.

I will mention here just the state-
ments that we have been provided
with. I find that no mention has been
made of the Backward Classes Com-
mission. Some of the points raised
were in a way reassuring that these
needs will be considered after the
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report of the Backward Classes Com-
mission comes to our hand. It would
have been helpful to have the Back-
ward Classes Commission Report.
But, here, the time provided for
the ameliorative measures is limit-
ed to'a very short period and
if things move like this or some
of the States sleep over the matter,
over these urgent problems, I
think it may take many more
decades. Last year, I raised the point
for change of President’s Constitu-
tion Order (1950) and the fact still
remains that the Government has
not come to a final decision as to
which people belong to the Scheduled
Tribes and Scheduled Castes and
there it was suggested that this thing
can be rectified by the President's
order. The criterion also is there to
decide as to which people belong to
Scheduled Tribes and  Scheduled
Castes. As a result, in the day-to-day
affairs of the State Governments and
the Central Government, many
people suffer under this position that
is created by this President’s Order,
1950, and I hope that this would not
be relegated till we are presented
with this Backward Classes Com-
mission Report. I hope that the Gov-
ernment will take much more interest
than before. Thank you, Sir.

Surt TRILOCHAN DUTTA (Jammu
and Kashmir): Mr. Deputy Chair-
man, while considering the Report of
the Commicsioner for Scheduled
Castes and Scheduled Tribes, there
are two yard-sticks which we shall
have to apply. Firstly, there were
laid down cervam objectives which
we were pleaged to achieve. Our
aim is to wring these unfortunate
brethren of ours, the Scheduled
Castes, the Scheduled Tribes and the
Backward Classes, in line with
others and to raise their level sg as
to bring them up to that of the rest

of the country. We have to judge
the progress that we have made in
this behalf in juxtaposition with

those objectives. Otherwise, we are
likely to be misled and remain self-
complacent. Secondly, I would sub-
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mit that the main judges in the
matter are the people who are direct-
ly concerned with the problem, who
are the victims of their present lot
because of the unfortunate conditions
they were born under.

Sir, I find that the members of
this House who Dbelong to the
Seheduled Tribes and Scheduled
Castes have spoken very feelingly in
the miatter. I find that they are not
at all satisfied with what has beens
done in the matter so far. If we look
at the problem, if we consider the
Report against the background of the
objectives which we have  placed
before ourselves and with the eyes of
those directly affected we will find
that we have yet to go a very long
way. I do not say, Sir, that the Gov-
ernment have not done much in the
maiter., They have no doubt done
a lot, and they are earnest about the
matter. But we should not be satis-
fied with that much only. We have
to keep before our mind the heights
that we have to reach, the big
objectives that we placed before our-
selves, the hopes that we raised in
the minds of those unfortunate
people who are mow looking forward

! to us for the implementation of those

promises, Sir, we can make a correct
appraisal of the situation, a correct
assessment of the progress made, if
we look at the problem from these
two points of view.

Now, the Report has some very
fine things to say about the Govern-
ment. It speaks eloquently of the
different measures taken by the
Government for the amelioration of
the lot of these unfortunate people.
But the Report also frankly talks
about the neglect and the failure to
realise their responsibilities, on the
part of some State Governments.
The Report has frankly talked about
the failings of some of the State Gov-
ernments in the fulfilment of their
responsibilities in this behalf.

Sir, so far as the Commissioner iz
concerned, I have had no opportunity
of meeting him, but I know from the
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reports of the gentlemen who met
him, when he was on a visit to my
State of Jammu and XKashmir, that
the Commissioner made a very
human approach to the problem Our
State asked him for Rs. 2 lakhs, and
he immediately gave us Rs. 2 lakhs.
But so far as the State Governments
are concerned, the Report says that
some of them have failed to draft and
submit their schemes for the amelio-
ration of these people, in time. It
also says that they have failed to
send in even their six-monthly pro-
gress reports, and they have failed to
give the data on which the Central
Government could work, or the Com-
missioner could work, to improve the
Jot of these unfortunate people.

Sir, T would say that that is not
the way to tackle this problem of
immense magnitude, of colossal mag-
nitude, facing the country. We are
face to face, Sir, with a great human
problem. It is a problem which is
pbeset with many difficulties, which is
riddled with many complexities, and
in respect of which we cannot apply
any short-cuts. We have to be earn-
est about it, if we want to solve the

problem in all its aspects. It is a
problem, Sir, that should stir the
nation to its depths, if the nation

keeps In mind the condition of these,
the under privileged sections of this
country, keeps in mind the sub-
human conditions in which they live.
The Commissioner talks in his Report
of the very primitive state in which
some of these tribes live. They are
backward even in agriculture. They
cultivate land—some of them—just
with the axe, as the Report says.
Otherc are quite far removed from

civilisation. Civilisation has not
touched them, some even go about
naked. They do not know that the
country is now free and that the

country has some obligations towards
them.

The problem, Sir, is not only
human: it is political too. It is a
problem which has much to do with
our national prestige. I would just
elaborate it.
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I would ask: With what face can
our worthy Prime Minister, or our
representatives in the United Nations,
fight against apartheid, agamst colour
bar. and against the denial of human
rights to the less-privileged nations?
With what face can they fight, if they
cannot give any justice to our own
people here? So, Sir, we may look
at the problem from any point of
view, we shall come to the inevitable

1982

conclusion that although the Gov-
ernment have done a lot in the
matter, much more remains to be

done as yet.

Sir, I would not take much time of
the House, since the Report itself
is very comprehensive. In the Report
for the year 1953 reiterated in the
present one the Commissioner had
made certain suggestions for the
guidance of all the States in the
matter of tackling this problem, He
had drawn the attention of all the
State Governments to the social dis-
abilities encountered by these people,
and he had detailed various measures
that should be adopted to remove
them. He had also suggested that
there should Dbe security of land
tenure for them. It is a known fact,
Sir, and all of us who are in touch
with the problem know it that most
of the landless people in the country-
side belong to the Scheduled Castes
and backward classes. And as we
are going ahead with the abolition of
the big estates and zamindaris, we
find that the problem of these people
getting  dispossessed—their eviction
from lands—is growing more and
more intense. The Commissioner,
therefore, has rightly drawn the
attention of the State Governments
to the urgent need of giving security
of tenure to these classes.

Then, Sir, he has also rightly
touched on another problem which
confronts these people—the problem
of indebtedness. We know that most
of these backward classes are over-
burdened with heavy debts, which
they have not been able to liquidate
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even after generations. We have got
to do something in the matter of
Debt Conciliation or Debt Redemp-
tion. It is immaterial whether we
do it by legislation or by forming
credit co-operative societies. We
must see that their debts are recon-
ciled or liquidated. That is a prob-
lem of great magnitude remaining to
be tackled.

Then, Sir, there are other sug-
gestions also made by him. I would
not take much time of the House in
narrating them or commenting on
them: but I would only make one or
two suggestions for the consideration
of the House.
in this

Sir, we have launched

country many developmental pro-
jects. There are the Community
Projects, and there are the N.E.S.

For the consideration of the House, I
would suggest, Sir, that as far as
possible, priority should be given to
those backward areas, in respect of
launching the Community Projects
and the N.ES., where the population
of the backward classes or the
Scheduled Castes is concentrated.
Instead of diffusing the resources of
the country in those areas which are
already ahead of the rest of the parts
of the country, according to the
maxim  of first things first, we
must first concentrate on  having
these Community  Projects and
N. E. S. blocks in the backward and
far-flung areas, in the areas where
the Scheduled Tribes live and the
Scheduled Castes and  backward
classes are concentrated.

Then some Members here have
dilated on reservation for the
Scheduled Castes and Scheduled Tribes
and backward classes in Government
services and posts as well as in
statutory bodies and semi-official
bodies. The Government may have
its case in the matter but I am afraid
we cannot satisfy these unfortunate
brethren of ours by mere figures and
narration of difficulties. As Mr.
Leuva said what the Scheduled Castes
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and Scheduled Tribes are hungering
for is not mainly their economic
betterment. What they are hunger-
ing for is the giving to them of their
dignity and self-respect. That is
mainly what a man lives for. Even
a child wants self-respect to be given
to him. He values his dignity. Of
course, the two things are inter-
linked. No man can have dignity or
self-respect till he is economically
well off. There can be no cultural
advancement till a person is econo-
mically better. So we must give a
sense of dignity to them. We owe it
to them. We have denied respect,
dignity etc. to  these unfortunate
brethren of ours. We have Kkicked
them, we have ignored them and it is
up to us now to restore that dignity
and that self-respect to them. That is

what we have got to do. If we lose
sight of this fact, we are probably
not being very wise. We have to

keep in view the psychology of man.
Let us not make these people very
bitter. Let us solve their problem in
time. Let us make a sacrifice in
their favour. In this connection,
mention was made of minimum
standards and minimum qualifications
in keeping with certain standards of
efficiency of administration. Shri
Agnibhoj probably was right in say-
ing that instead of taking degrees

into consideration—and we  know
that the Government have set up a
Commission to see whether degree
should alone be considered while

taking people into Government jobs—
we had better see whether a person
has the requisite intelligencz initia-
tive and the requisite acumen for a
certain job or thing. There is a book

by Carlyle—‘Hero and Hero
Worship’—wherein he  wrote on
subjects such as Hero as
a Poet (Shakespeare), Hero

as a Conqueror, and Hero as a Pro-
phet, etc. In the preface to that book
he writes that those persons who
have won University distinctions have
never been able to revolutionize
society. This observation is found to
be correct as our experience shows.
Swami Vivekananda while talking of
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University Education said
entire education that our youth
receives is negative, Of course not
now, he is talking of those days when
we were not independent—by the time
that a youth comes out of the Uni-
versity, he is a mass of negation. The
first thing that he learns there is
that his father was a fool, the second
that his grand-father was a crazy
lunatic and the third that all his cul-
tural heritage is bunkum and a lie.
We know that the leaders of our
nation, the people who led us, were,
practically all of them, mnot educated
in the Indian Universities. Either
they did not go to the University at
all or they were educated in foreign
Universities. We know about Dr.
Rabindra Nath Tagore. He said that
while in school, even the walls of the
school seemed like eating him up. He
could not pass even his Matricula-
tion Examination here in India. What
I mean to say is that we must find
ways and means of giving the
Scheduled Castes and the Scheduled
Tribes those things which we have
promised to them. We must honour
the commitments that so much per-
centage will be reserved for them.

that the

If you feel that you cannot do it
and that there is real paucity of
requisite material, I would suggest
that just as in China, they have set up
a University for National Minorities,
which our Panditji visited, we must
also set up a University here for
these scheduled castes and scheduled
tribes. We must have a University
to which are brought bright young
men from all parts of India belonging
tc those Scheduled Castes and Tribes.
Get them here. Down below, let wus
have Institutions, where we educate
all bright young boys irrespective of
whether they belong to a rich family
or poor; whether they are the sons
of a Tribal leader or not. Let us set
up a chain of Institutions, let us give
them a congenial atmosphere. People
who are conversant with child psy-
chology know that if a child is given
congenial environments, he will
improve, A child of the Scheduled

Caste or Tribe does not have congenial
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circumstances in his home. He is so

poor that his parents cannot give him
that and his mother cannot develop
his personality. Let us take them
out, bring them to these Institutions,
develop their personalities and edu-
cate them. Further on, it is from
these Institutions that boys can be
brought to this University. This Uni-
versity should have various Depart-
ments. We have got to preserve the
cultural heritage of these tribes. That
is the first thing. We must preserve
the virility and the good points in
them, the courage in them and let us
have a speifhl Department where......

Mr. DEPUTY CHAIRMAN: That
will do Mr. Dutia.

Surt TRILOCHAN DUTTA: One
minute more. I will not elaborate on
this point but I would suggest that
Wwe must have a University where
voung men from among these people
are trained in different lines. We are
today trying to preserve their culture
and other Theritage. We try to
breserve  their forms of music,
their folk-lore. Then there can be
a second wing where we train
these young people for the Admini-
strative Services in the country. We
can train them up for IAS, for the
Central Police Service, etc. Then
there can be a third wing wherein
they are trained in technical subjects
fuch as engineering, etc. That way,
I think, we can not only ameliorate
the lot of these people but we can
provide them leadership also. It is
our function to provide them with
correct leadership. We find today
persons like Phizo who is today the
leader in the NEF.A. area giving
a call to the people for independence,
for breaking away from India. We
can wrest the leadership from the
hands of such people only if we bring
forth young people, and train them
up in a correct atmosphere so that we
can work for the stability of the
country and its steady advancement.
What I mean is......

Mr. DEPUTY CHAIRMAN:
will do, Mr. Dutta. Mr.
Reddy.

That
Govinda
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SHRIMATI MONA HENSMAN
(Madras): May I just ask the hon.
Member whether he is trying to segre-
gate them again?

Surr TRILOCHAN DUTTA: May I
reply to this point, Sir?

Mr. DEPUTY CHAIRMAN:
Mr. Reddy.

No.

Sert M. GOVINDA REDDY (My-
sore): Mr. Deputy Chairman, I am
very happy to associate myself with
other hon. Members in the sense of
appreciation for the admirable work
of the Commissioner and for the way
in which he has discharged his
oneroug task. As there is a time-

Mr. DEPUTY CHAIRMAN: At
4.30 pMm, I am calling the Minister
to reply.

Surr M. GOVINDA REDDY: I have
no time to go into the various steps
that have been taken in the States in
the matter of amelioration of the
Scheduled Castes and  Scheduled
Tribes. At this stage I would like
to say that since we discussed
last year’s Report, there has been
much improvement. There have also
been drawbacks on the part of the
States in their administration in this
direction which the Commissioner
has pointed out to us. That, in
my opinion, Sir, is very signi-
ficant. Although there has been
improvement in some respects, still
the zeal and enthusiasm and the
sincerity of application is not to be
found to the extent expected. This
is an indication that the wmeasures
that we have been taking are not at
all satisfactory, that they are far
from satisfactory. 1 wish the State
Governments had the zeal which the
Commissioner has in this work. 1 feel
that the State Governments are taking
fhese measures that have been sug-
gested to them in the letters and cir-
culars that the Commissioner has
been issuing to them, all in the
normal way. 1 would like to know
what particular thing has been done
and what special importance has been

|

1988
for 1954

given to this work as compared to
work in other departments, like the
departments of social welfare, the
work of development and such other
work? I firmly believe that unless
we take special measures, this evil of
untouchability will not go, but it will
remain. So I would like to suggest
to the Government to make a special
attempt and to make a new approach
and T would, within the few minutes
available to me, indicate the nature
of this approach.

Let us take this question of the
representation of the Scheduled
Castes and the Scheduled Tribes in
the services. Government do feel
that proper representation is neces-
sary and they also feel that the pre-
sent position is very unsatisfactory.
They are not satisfied with the pro-
gress. And I really believe that the
Government is sincere and want to
provide as many opportunities as
possible to these people to enter the
services. But unfortunately one thing
comes in the way and that is the pro-
vision in the Constitution which has
already been quoted here. In the
Constitution in Article 335 it has been
stated that the claims of Scheduled
Castes and Scheduled Tribes for
representation in the services must be
met, consistent with the maintenance
of efficiency of administration in the
making of appointments. Now, what
is efficiency? The Constitution does
not say that a candidate must be a
first-class man. It seems to me to be
the view that a candidate is to be
considered efficient, to be of merit, if
he has passed in the First Class or is
the First in rank. That is all. And
the Public Service Commission inter-
views the candidate and looks at the
academic record. They examine the
candidate for five or six minutes by
putting him questions. They ask, for
instance: What is the height of Mt.
Everest? Who is the Rajpramukh of
Madhya Bharat? Can anyone say
that within the five or six
minutes that the Commission
devotes to examination ot

the candidate. be able to

the
they will
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find out his merits? And I submit
that the academic records are not at
&1l a measure of the efficiency or abi-
lity of any particular candidate. Of
course, it is true that many of our
people who have had brilliant aca-
demic careers, have proved to be good
officers. I do not discount at all the
efficiency or merit of such people.
But then what is the factor which
has given them this efficiency? Is it
the first class which they had secured
at the examination? Is it the high
rank that they got? Or is it their ex-
perience or the opportunity which
they got by way of appointment? I
dare say there is nobody, there can
be nobody in this House who will
attribute their efficiency mainly to
the degree that they had secured, or
the satisfactory or smart wayin which
they answered the questions of the
Public Service Commission. It is the
opportunity of service which was
given to them that has brought out
their merit. If that is so, I would
like to know, why do we not take
people from the scheduled castes if
you really want to uplift them? Why
not condone these minimum
standards and give them the neces-
sary training? How many of our
Ministers are first classes. They are
not first among the firsts, but they are
quite competent. How did they get
this competency? Today they guide
and direct and correct 1.C.S. officers
who have been there for twenty
vears or more. They can direct and
correct engineers and  technical
men. They can direct and
correct other experts who had long
training. They got this ability just
because they got the opportunity to
study the subject, to grasp the subject
matter of it and their shrewd com-
monsense and also their experience
have made them even better experts
than the so-called technical experts.
1f this ecan be so, I would like to know,
would it not be possible to take these
unfortunate people, train them and
put them into the jobs? There are
graduates and graduates among the

Scheduled Castes. We have heaps of
letters, every Member of Parliament
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who has something to do with these
Scheduled Tribes and Scheduled
Castes, heaps of letters from gra-
duates belonging to the Scheduled
Castes and the Scheduled Tribes, also
intermediates belonging to these
classes, and S.S.L.Cs and also
double graduates, with even merit.
These people are there without jobs.
What is this irony? We say we want
to uplift them and there are these
people unemployed. This sort of
thing should be ended. I dare sav
this sort of reliance that we place on
merit leads to many difficulties. One
inference will naturally follow. It
only a first-class holder is entitled
to a first-class job, then who will be
most entitled to such jobs? They will
naturally be the sons of officers, sons
of rich men, of men who live in

1990

urban areas, who get better oppor-
tunities for study. If this is granted,
then it means that all those first-

class services and the choicest jobs in
the country will be secured by one
section of the community, those who
are fortunately placed, and this will
go on from generation to generation.
Are we not then perpetuating these
vested interests? If this is the hope
of our Government, then I can say,
the Deputy Home Minister may cut
off my nose if ever he succeeds in
removing untouchability within fifty
years, within half a century. 8o

Surt H. P, SAKSENA: No, no, we
will prosecute him.

SHrt M. GOVINDA REDDY: We
have to be practical, we have to take
a practical view of things. Sir, I
will give one instance. Shri Dutta
gave us the instance of China. The
whole world has been wondering
how China has been able to make
such tremendous and quick progress
within three or four years. The
secret is this. They have not waited
for experts to turn up to develop
their industries or other things. They
have taken ordinary men and women,
trained them and put them in charge
of heavy responsibilities, One instance
T may mention, just w oring
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out my point. We visited a factory
of pneumatic machine tools at Muk-
den, a very big factory involving a
great number of machines, The head
of the factory, the director of it, was
a woman. We were surprised at the
way this woman competently
managed that factory. We question-
ed her as to what she was before
being appointed director there. She

said, “I was fighting in the Revolu-
tionary Army.” “What were you
before that?” we asked and she

replied, “Before that, T was attending
to a loom in a textile mill.”” Then we
were tremendously surprised and our
'»ader Shrimati Uma Nehru embraced
her several times for the competent
way she was managmg the factory.
Sir, we were hesitating to put her
questions; but she found out that we
were hesitating and said, “Please do
not hesitate to put me questions. It
may be that I am not competent to
answer them, but that is no disgrace
to me, because I have come from
very humble ranks and if there is
anything to learn 1 will learn; but do
put questions.” And many owners
of industries, many technical men put
her questions, they put her technical
questions and she answered those
technical questions quite well and
we all expressed our surprise how
coming from such humble status she
could manage that big factory so
well. She said, “There are hundreds
of women like me.”

In every walk of life, there are
institutions which take up ordinary
men, even illiterate men, and train

them for a job or a trade or to a Gov-
ernment cadre, as they call it. Why
not we make this approach? We say
that our goal is a socialistic pattern
of society and that this is a Welfare
State. In a Welfare State, what is
the qualification for service? It is
not, of coutse, a degree. I have
taken three degrees; if you mention
it in terms of degrees, there are
actually four but, Sir, ‘n a Welfare
State, it ig patriotism, it is ability to
sacrifice and to work at a minimum
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that is important, not
We have many brilliant
people. I would urge upon the hon,
Minister who relies upon merit—of
course I do not minimise his Sympathy
for these people; his speech was
very moving, especially in regard to
the various methods that Govern-
ment have been adopting  to uplift
the people, in the matter of repre-
sentation and all that—to examine
the records of these people who have
ot merit, people who have come out

subsistence
brilliance.

successfully in the public service
examinations and interviews. Let
him refer to their records; let him

refer to the Reports of the Public
Accounts Committee; Iet him refer
to the Reports of the Estimates Com-
mittee. We have to hang down our
heads in shame because of many of
those people, who came out first in
the examinations but who lacked in
a sense of patriotism, who lacked in
a sense of discretion and who lacked
in a sense of ability. An ordinary
villager would have done better. We
must change our conception of merit

as we are changing our goal. 1 will
suggest other means,
I believe that this untouchability

can go within a period of ten years
provided a sufficiently comprehen-
sive economic programme is follow-
ed. If that is done, I do not believe
that  hundreds of thousands of
shastras will be able to retain
untouchability here; not even hund-
reds of thousands of mutts will be able
to retain untouchability provided we
follow a concentrated programme of
economic uplift, Why not take up
all these people and maintain them
for the period of their training? Is it
not possible to have agricultural
colonies? There can be Inspectors in
them and the people there can be paid
maintenance for three or six months
till the crop comes. Once, they are
economically better off, no one in the
country dare spurn them as untouch-
ables. What are we doing? We
give them Jand but what about the
means to till the land? The land is
given in the villages where even a
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bit of land 1s fought for, as dogs in the next five or ten years the per-

fight for a piece of bone. Some one
may have an eye on the land given
to the Harijans and he may take it
away from them. Even if the land
goes to the Harijan, he will not be in
a position to make use of it and he
will sell it or alienate 1t.

Could we not train them as labour-
ers in our Defence Factories, State
concerns and so on? We can estab-
lish camps for them, give them train-
ing for six months £nd then put them
as labourers in ar one of these con-
cerns. Today, a labourer i1s much
better than even myself. Once they
are 1n such a positior, nobody will
spurn them as untoit hables

These are some of the things that
Government should do. If they want
to go on only in this routine way,

untouchability will not be removed.
That is my honest op” on
Sart KISHEN CHAND (Hyder-

abad) Mr Deputy Chairman, there
have been speeches which have sup-
ported Government and yet criticised
the very fundamental i1dea followed
in the Report of the Scheduled Castes
Commissioner., I submit that we
should carefully see the efforts made
by Government in this direction If
we sincerely look at the efforts made
by Government. I think one is driven
to the conclusion that the efforts have
been very successful and that Govern-
ment has made an effort in the right
direction Hon. Members have criti-
cised the employment figures I have
just tried to add up the figures given
on pages 353 and 354 of the Report
and the figures that I get are as fol-
lows: In the Central Government
there are a total of 2,68,000 employ-
ees out of whom nearly 42 000 belong
to the Scheduled Castes and the
Scheduled Tribes and this gives us a
figure of 15}% I admit that in the
lower grades the employment given
to these people is of a higher percen-
tage while in the higher grades it is
jess but, on the whole, they have got
153% and if Government continues its
efforts on these lines, I am sure that

centage even 1n relation to Classes I
and IT will go up to 6 or 7 while our
vitimate aim 1s 124%. The percent-
age in regard to Class I 1s 1'5, I
agree that 1t 1s a low percentage but
if proper efforts are made, it may go
up If not to 5 or 6, at least to 3 or 4.
In Class II (Gazetted) the percentage
1s 4} but here also, if effort 1s made
on proper lines, I think the percen-
tage can go up to § or 9.

Surr H. C. DASAPPA. Are you

referring to temporary or permanent
posts?

Surl KISHEN CHAND: I have
given the page reference—pages 353
and 354 of the Report—and all the
fisures relate to the Central Services.

SHrr H. C. DASAPPA:
temporary.

It s all

Surt KISHEN CHAND: Well, the
percentage may be slightly lower in
regaid to the permanent posts. If
the percentage 1s 15} mn regard to
temporary posts, 1t will be slightly
less 1n regard to the permanent posts.

Surt H. C. DASAPPA. May 1
give some figures to the hon. Mem-
ber? In Class II—as I find here—
there are 1966 jobs out of which only
13 are given to the Scheduled Caste
and Scheduled Tribe candidates.
While 1in Class I, out of 3014 posts
thirteen posts are held by candidates
belonging to the Scheduled Castes
and three belonging to the
Scheduled Tribes, makmg a grand
total of sixteen

SHr1 KISHEN CHAND. 1 agree
with the hon. Member that the per-
centage may be low but the point 1s:
is the Government making an effort
in the right direction? Is 1t trying
to give some more representation or
not? In regard to the lower grades,
the representation is fair and gra-
dually the representation will increase
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.also in the higher grades but, if you
want to maintain efficiency,........

Surr H. C. DASAPPA: That is a
.matter which even the hon. Minister
‘himself does not claim. There is no
.such possibility at this rate.

Surr KISHEN CHAND: Then, pro-
‘bably the hon. Member wants to say
that if he were in charge, he would
‘have overnight brought in so many
people and would have overnight
succeeded in securing the 12} per
.cent. which is our goal.

Surr H. C. DASAPPA: 1 have not

«even spoken.

Mr DEPUTY CHAIRMAN: Let |

“him continue, Please go on, M

Kishen Chand.

Surr KISHEN CHAND: What is the
«contention of the hon. Member?
After all, we must have an objective;
-.aither the hon. Member says thag it
.can be done and that it is not being
done by the Government or the hon.
Member says that it cannot be done.
He cannot take up the attitude of
ceriticising both viewpoints.

Surr H. C. DASAPPA: Wait and
see.

Surt KISHEN CHAND: He can
take up the attitude of saying that the
‘“Government is not doing enough, that
the Government should have created
and given enough jobs to these
-people and that it is not going on
right lines; that may be one attitude.
He said that the hon. Minister him-
self agreed that it could not be done.
That means he thinks that either this
~cannot be done or that the hon.
‘Minister is not really doing his duty.

I now come to the housing problem,
‘Every man has his own small
experience and I have gone to the
National Extension Service Blocks in
“Hyderabad—in the Bidar area—and I
‘found efforts being made to build
‘houses. First of all, they thought of

. building separate
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houses for the
Scheduled Caste people but there was
a fear of segregation, to tide over
which they have a plan by which
they hope to get some non-Scheduled
Caste people also to come and reside
in that area. They are building two-
roomed houses, partly with the effort
of the people who are going to
occupy them and partly with Gov-
ernment help. I went to another
N. E. S. area and there also T found
the same thing. So we
should not expect that all
over the country the housing problem
of the Scheduled Castes and Sche-
duled Tribes can be solved overnight.
Government is making an effort and
it is making the effort in the right
direction.

4 p.v.

You know, Sir, that in the rural
area the housing problem is very
acute. In a small village, say with a
hundred families, barely 5 to 10
families will have a house with 5 or
6 rooms, kept in proper condition.
The rest of the people in the village
area live under thatched roofs in very
small houses under insanitary condi-
tions. When effort is being made in
the  National Extension Service
schemes for building houses for the
Harijans, keeping this point in view
that they are not segregated, I think
it should be commended by the
House. It is a good effort made by
Government and we should give
them credit where it is due. Simply
to criticise Government  whether
rightly or wrongly is not fair. An
hon. Member said that he went to a
place in China and was struck by the
progress made there during the last
three years. It seemed to have
become a Heaven. I think the hon.
Members who are so enamoured of
it, will migrate and settle down
there, for such a Heaven has been
created there and the Chinese were
doing such wonderful things during
the last three years.

One hon. Member suggested taking
people and just training them over-
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night, they could be put in charge of
industr§a1 concerns. Well, his
experience..... .

Surt M. GOVINDA REDDY: Be
truthful please. I did not say ‘over-
night’ and I did not say ‘heaven’.

Surt KISHEN CHAND: Then
the hon. Member mentioned the case
of a lady who was put in charge of
a tools factory after receiving train-
ing only for a very short period,
during the last three years. It may
be six months or one year o~ even
more. It seemed to me from what
the hon. Member said that she
received training only for six mon‘hs
and then was put in charge of
the factory. It is beyond my com-
prehension that one can be made an
expert to head a machine tool factory
after receiving training for six
months, or one year or even two
years. Well, Sir, I have some
experience of industrial concerns,
With the best efforts I do not think
that any man can be trained up in
six months, one year or even two
years to take charge of a big industrial
undertaking. For an undertaking of
the type that the hon. Member men-
tioned, it will take at least 10 to 20
years’ training. After wwenty
years only will it be possible for one
to become an expertand to be placed
as head in a machine tool factory.
If they are doing like that in China,
well they are performing miracles.
{ do not think our Government can
do miracles, and I do not want such
miracles from our Government.

Then, Sir, another hon. Member
said about establishing a  separate
university for the Harijans, a sepa-
rate university in some central place,
where all those Harijans are brought
from everywhere, and keeping their
culture intact to train them up.
Well, we are definitely against seg-
regation. We do not want tc create
a university where only  Harijans
will be brought up and trained. We
want one uniform classless society
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in our country, and to gegregate

Harijans is the worst possible thing,
that we can do. About the Adivasis

we sometimes want to Kkeen them.
in their own environment because -
modern civilizaton if it ig brought.

in contact with them too suddenly,
demoralizes them, It should be a very
slow and gradual process with the-
Adivasis. They have been left behind
in the march of civilisation. If we want
them to make progress, it should be
by a slow method. What has happen~
ed is that the Christian missionaries
have done very good work as far:
as education is concerned, but in their
effort to convert them to Christianity
they have sometimes made them
anti-Indian.  This is the case in the-
North-East Frontier Agency, where:
you see that an agitation for inde-
bendence is going on. In a secular
State we should have insisted that-
all  efforts should be directed’
towards the education of the Adivasis-
and not towards converting them to
a different form of religion. But-
Government neglected it and the:
result is that at least in the North-
Fast Frontier Agency, an acute prob--
lem has arisen.

Sir, I will say that there are short-
comings and the Government chould®
put in more effort to improve the
condition of the Harijans at a faster
bace; but taking the whole country,
taking the condition of other classes-
who are non-Harijans—the Caste
Hindus as they are called—some
sections of whom also were not so-
well off—we should really congra-
tulate the Government for the effort-
that they are putting in in the right
direction for improving the lot of the:
Harijans and the Adivasis.

it damtw (wWE):  SuEwma
ygeg, d 9 o ¥ TH  TiETAaR @
T W @ R g oA @ o vEet
aw off b #1 Prea ) aw afg
IRAA R wN UEd ¢ q oW
et = A @y aed ) gty Wit

Cw o g # @ wmd qr
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“The Report of the Scavengers’
Living Conditions Enquiry Com-
mittee published by the State of
Bombay is a very useful guid-= for
all the municipalities to adopt its
recommendations to improve the
conditions at least of its conser-
vancy staft.”

za fruid # atew g Aw o
m @ wAym g 4@
e PF o= @ awt &

el

Yot wyredtateat

ﬁaﬁ
Higl

for 1954
w W Pewr) ww aw ogw T &
AR TE oy EAgdteet @ @t gt
dfeg ot a% @w tedt wgiaadtadt
F @7 af & g Powi w®t
T e & god oo oaw@ aaar &
¥ amr ot e @ Teed & ot Tewried
FTd &, A AR HATR AEW
wew & 9 efad d9d e & 99
T areR § Ader @ g FTen &\
@ 4 mnfar & P& AtATw aEw N
za ar @ Ptawtewr ot & 9wS Auilew
ot ®, Fpieadtatent ® aie dert &
2 @ ®W @, @ FEH I
Pl e £ @R @ aw wea
¥ Suwt ot o o A @w @t
ga ol & = omaew W sk A 2

Waleat ot @dx g wwd &

ff frwiaere @ w@ET AT gon awat
g o gt g o b gar A &
e dAdisf mdr s &1 oW
# 9 Ed Uw aw aw eel g W@
$:

“During my tour in Bihar. T
received complaints and representa-
tions at Ranchi, as also at Kolha
pur while touring in  Bombay
State, that the big firms like Batas
and Flex are having an unfair
, competition is this field with the
individual artisans who are rapid-
ly lcsing their market for the
go~ds prepared by them. I am
gathering facts and figures from
the Development Wing of the
Ministry of Commerce and Indus-
try” and so on and so on.
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Far P Fvdt & 7 @ ey ® qiwdt

o T % v, daEd caAe Faw (99 Tt g Al & v e #
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W B TAB WAl I FB W ATA FIeST
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I Tagr FR AW 99 I oA @
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wizgt f dm o SR #itee, Al
HIATAT T AT wHGQ @ Tew o gET
P 3 ome @w At @ Ay war
F9, et dar A |

ot iy atvniw | A gd@ amn &
®El AT

st mwivigw ;A2 I & T oo
FT FET ATI A AT Tt @ Cred T
e &t u der T o

t
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FAE FAT £ | 98 Tg & Pw Aty
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w9 & @ qi @ el W g F s
A wrer T Fom A | owm Pt
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midae & Awe @ aise a1 fo o,
THO Qo U THE ZN FWICY F TG W
FH FTA A S oAwg U g
W UEE TR AT T A BT S
&, ave Teodeed & qp o W &, 9w A
AT TF FT FIT & | A o
a7 & gt & T% am afs gwd off Fw
Faa e 2 ok oo Wt Wty weer
D & A g we @ uier @ Taereer
T I, el AR W owEl AT W
o ¢ 1@ 97 9% o s wmdt &,
Femar ® vgA e A tAed &, 9%
TH e W & AT A, Ieer
AT FQ. qT A AT TR WA F
| 2GR Al g & WA @wa b

st aridtgenr Tasrft : ey wele,
# W amd awters @@ @ ST
Trawor 2 faated o eivoat 2 @t &
feewet dar ver & t ogd W AW g
FrrEen | T T P Jet et whar
ol g wve 3 At 3 A TEAr o &
a1 ooy, 9w @ww w5 g omm @
o T | o A #F o w9 g T
P @ foe @ wae T, PR @
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g 1% dw 3 aige areqmaar @ Tog it
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it I® &1 $ TaQ U € Sy &an
ad wh agw W oaw awmogn &
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T @R dAleT g T ag & Tw a
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g T W aiwere @ v & ar B
P Sra wwrart @ geer & W @ @
Rl @ TE R TR &) 3R eiied
@ a% U & Ataw aEEen @ geam
Wﬁm;ﬁ:@??ﬁml

TF WATN §gE A @A @i o b

st 4 Tewdww @A =gy o At
ot w7 T% gas! dwmelw W qF @
e & % gheaa aft enberonteat @
i el g Teala & a8 & T g
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7 fau f st o et w9 9w 3 ol
Perty o 7 wg7 o T & aww o g
ot Peafa o on s, @w ww g 9@
TER @ ed | gateq e
aifen P & &9 @it @ o @@ @
66 RSD—S.
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F 98 T vyinatee 4 3@ steaita
3 e ' wwor § gn Taw g A #
Tz 7 Tgar ur T ‘Friends, we are al)
moungrels ” TR av R A T
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gg 7 &, 7wt i Towg o w A
e | g H FTTaE SO & Aigtem
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Prapg efe g anfe &, @@ W wew
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SR QAT &gt THetr o1 99
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S ontf® gan W gaw gt 1 gE wEn
nrior SR F1 sEedn gt ated |
qulT quasls  giwar # 39 g #1
e 1 g A At ft &1 R At
¢ Tomg w8 95w omwEw € 0% g @t
F1 ontelw ety o gum gl | @@ WA
g 5 onfefs Perfs g & gieet
aix antgmentaat @8 W guen W agt
g Wt & TR gES iy @ 9y g8 o
AT g T antefw Teatq guedt @
TET IR TR W &) g &Y
o ® W gR a8 a4 ¢ tE g
el FIT T @it ® SARr @ ST
Sgtaser AT A st 9ied | onf e
Yot wew A saern T g Petmat
AT @t gR ave @7 SwnEe AT g
g | AR gW T qeE 1 AT R ¥
al g qEE g g webdt § | g9 @8 W
W ow o T weom Tw wwam e ad
zq Tawa & e o SO @

Mr. DEPUTY CHAIRMAWNW: Mr.
Datar, ,

Suarr H. P. SAKSENA:
given my name.

Sir, I had

Mgr. DEPUTY CHAIRMAN: Yes,
nul what am I to do? There is no
time. I have goi about 8 or 9 names.

Sarr H. C. DASAPPA:
was also there,

My name

Mgr. DEPUTY CHAIRMAN: Very
sorry,

Surrt B, N. DATAR: Mr. Deputy
Chairman, we have had a very

fruitful discussion on Thursday and
today so far as this very important
question is concerned. The Report
has served a very useful purpose in
rivetting the attention of the public
on what has been done py the State
Governments and in particular on
what ought to be done by the various
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Therefore, to

had a very

State Governments,

that extent we have
fruitful discussion and I am quite
confident that the Central Goverr.-
ment as also the Sfate Governments
would take due note of the various
important and Thelpful suggestions
that have been made by hon
Members on thit side as also on the
other side While I was hearing very
intently the various suggestions that
were made, as also the complaints
that were ventilated before this
House I thought that a very large
rortion of these complaints could as
well have been  ventilated on the
floor of the valious State l.egisla-
tures And I desire to bring to the
notice of the various State Govern-
ments the advisability of having a
drba‘e in therr respective Legisla-
tures on the various points that the
Commissioner has made in respect
of each of these States Such a dis-
cussion you will find, would be more
realistic  and all complamts  that
would be made would be met more
effectively and also authoritatively
by the Ministers m these Legisla-
tures

Now, so far as the discussions here
are concerned naturally you  will
find that in Parliament we have 1o
carry on a discussion on the general
principles only. Some hon Mem-
bers went beyond this and tried to
bring m certain complaints regard-
ing one or two States An hon
Member in the course of his long
speech only referred to  various
matters in Andhra State and ulti-
mately brought in also the last
general elections Another Member
from Orissa also made certain
statements the veractty of which has
to be found out by us through the
State Governments On a previous
occasion also a similar complaint
had been made agamnst the Orissa
Government We had the matter
fully investigated and I might assure
this House that # was found that
what had been stated was far from
true, or was unfounded. Apart
from all these, it would put the State
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Government in a very awkward posi-
tion 1if matters of absolute detail are
placed before this House, in a parti-
cular way that 1t mught be difficult
for us to meet those particular details

2019

Therefore on all such occa-
sions, as most hon Members have
rightly said, the discussion ought tc

be confined {o the general principles,
and so far as the details are con-
cerned, o©or certam matters of
grievances are concerned, they can
best be left to the State Govern-
ments And I would assure this
House that whatever has been stated
here by hon Membe s would be
brought fo the attention of the State
Governments and I am quite confi-
dent that they would look 1nio the
complaints not only with a view to
1educing them, but also into 1ihe
suggestions with a view to improv-
ing the present administration

Now, so far as the general trend of
criticism 1s concerned, I was happy
that the critic’ssm was on the whole
highly helpful Some of the hon
Members especially those who
Lelong to the Scheduled Castes, are
naturally entitied to criticise us They
are also entitled 1o be impatient
because mjustice has been heaped
upon ther for centuries together
But as poimnted out by some  hon,
friend just now, 1n such cases we
have to be extremely careful So
far as the Government are concern-
ed, in this matter as also 1n certain
other urgent matters, they cannot
affor'd to be self-complacent. They
cannot allow things tfo drift |And,
therefore, I would assure th's House
that so far as the governmental side
15 concerned either at the Centre or
in the States, they are very earnest,
but only the difficulties coming 1n
their way have got to be noted My
hon. friend, Shr1 Hegde, pointed out

that we have to make a  realstic
approach so far as the various
matters are  concerned I  would

assure my hon friends, especially of
the Scheduled Castes, that Govern-
ment are extremely keen and Gov-
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ernment are anxious to see that the
pace of progress is advanced as soon

as possible. But 1 would request
certain friends also to take  certain
circumstances into account. Now

this is an injustice, as I stated, which
has been heaped upon this com-
munity for centuries together, and it
was only Gandhiji’'s great efforts
that made the Governments lake up
this question, and it is only after
the advent of independence that we
have been atlending to this question
as seriously as is possible under the
circumstances,

You have, Sir, also to take intc
account another circumstance, namely,
that there are wcertain inequalities,
eitner in the matter of lower repre.
sentation in Services, or in the omis-
sion to take up more schemes. Now all
these things, and all these matiers,
have got to be properly appreciated,
and when you go on considering the
question of what the Government have
done, you have also to take into
account this deficit side. This is a
matter which can only be helped by
continuous work extended at least over
some years. Therefore, I would appeal
to my hon. friends, especially those
belonging to the Scheduled Castes, to
be a bit patient, because I can tell
them that we desire that this pace of
progress should be as great as possi-
ble, and I am quite confident, Sir,
that with th. co-operation of a.l the
members of the Indian Society, we

will be in a position to solve 1ihis
problem. As Shri Deokinandan Narayan
has pointed out, all the peovle have
to carry on this work, not cnly the
Legislatures, but also the public—-the
Harijans and all others—have to carry
on this work. After all, the resources
of the Government are limited, hoth
in respect of personnel, as also in res-
pect of money. Therefore. If we
work in  co-operation with each
other, I am quite confident that the
bace of progress would be far greater
than what it is today. And we are all
working towards that objective,

for 1954

Now, »ir, my hon. friend, Dr.
Kunzru, made some very valuable sug
gestions for which I am thankful to
tun. He wanted ta know to what
extent we are planning, so far as the
interests of the tribals, as also of the
Harijans, are concerned. I might point
out to him that when this work was
taken up on a very large scale, we
called on the State Governments to
send their schemes for one year., Now
there were certain difficultics &lso
which were inherent in this. In mosi
of the States, even after the com-
mencement of the Constitution. they
had, what can be known as, backward
classes Departments, ard not special
Departments for Scheduled Castes and
Scheduleg Tribes. Now we had to
request the State Governme :tz to
have separate departmen:ss. And
therefore, the whole task required
very great consideration, and as
rightly pointed out by Dr. Kunzru, it
would not he proper to have the
scehmes considered only an a yearly
hasis. Then we suggested that schemes
for two years should be sert to the
Government, especially whnen there
were fairly big schemes. And when we
receive the schemes once the principle
of a particular scheme has been accept-
ed, then sanction regarding details
might not come in the way, nor would
there be any lapse, so far as these
grants are concerned. This has helped
the State Governments also to get
more amounts from the Centra, and
in time, as also to see that ho amounts
have lapsed, Now, as he has suggested,
we have taken up this question, Every
State Government, T would point out to
this House, has, in its second Five Year
Plan, given special attention to
the schemes in the interest of the
tribal people, as also in the interest of
the Harijans. And we are trying to see
that we allot as large an amount as
possible, so that when the next Five
Year Plan would start its operation,
we shall have a faii picture, nct orly
of one year, but of the full periad of
flve years, and thereby they would be
in a position to implement the schemes
also. This is so far as the practice that
has been followed is concerned. Sir

so far as the Commissioner for Sche-
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duled Castes and Scheduled Tribes 1s
concerned, his office is an attached
office of the Home Ministry And there-
fore, there 1s no delay, so far as the
inspection or the scanming of all these
schemes by the Commuissioner 1s con-
cerned

We have also to consult certain other
Ministries, for example the Finance
Ministry and also the Planning Com-
mission and certain other concerned
Ministries That also takes some time
We have tried to bring down tre delay
to the mimimum and now, sanctions
are issued as early as possihle, and
there can be no complamt so far as
the State Governments are coucerned

Now on this occasion I would also
appeal to the varilous State Govern-
ments to give us more help and

cooperation, so far as the various com-
plaints mentioned by the Commission-
er are concerned It 1s true, Sir, that
he finds 1t very difficult to receive
answers 1n time Sometimes, they are
received very late and 1n some c(ases,
they are not received at all

Now, there might be certain difficul
ties And I have pointed out some of
those difficulties But all the same, the
fact remains that the State Govern-
ments have to give us full information
about the schemes, not only about
the schemes when they are sent, but
also after the schemes have been sent
when they are sanctioned and sent
back Then the State Governments
have to implement the schemes and
spend moneys And we desire that
the State Government chould make it
a very important and an inviolaple
rule to submit to us their six monthly
progress reports They are abso-
lutely essential and we are, in fact,
greatly handicapped on account of

this omission on the part of the
State Governments And we have
already informed them that 1t is

absolutely essential that these reports
should be received by us in time

Then, Sir Dr Kunzru made a refer-
ence to some of the pomts, and he
desired to have information on cer-
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taimn points, especially so far as com-
munications 1n general, or communi-
cations 1n certain Assam
particular, are concerned

2014

areas n

Surt H N KUNZRU: Assam, and
some Punjab area

Sert B N DATAR I have got
the figures So far as Assam is
concerned, I would explain the posi-
tion So far as the current year 1s
concerned, as for the expenditure
expected to be 1ncurred—tihe sword
‘expected’ has been used—on roads
in the autonomous districts of Assam
during 1951-52 Rs 8,50,000 and odd

were spent In 1952 53 Rs
14,32,000 were spent In 1953-54,
Rs 27,46,000 were spent In 1954-55

Rs 54,90,000 have been spent over
the construction of roads And
during the current year i e, 1955 56,
the total expenditure at the end of
the year 1s expected to be
Rs 74,20,000 This 1s so far as the
autonomous districts only are con-
cerned I might also point out to
the hon Member, and to this House,
that when the Ayyangar Committee
was appointed, they went into the
whole question 1n 1652 and they
recommended that a special grant for
the puipose of the improvement of
communications should be made to
the Assam Government They sug-
gested that Rs 2,56,00 000 should
be given to the State of Assam
Now out of this amouni, almost
the whole amount has been paid
and mn the course of the remaining
period, about Rs 60 lakhs which
remam to be paid. would be paid so
that 1t would be found that by the end
of this year, the amount of
Rs 2,56,00,000 would have been spent
and considerable improvements would
have besen made so far as .mprove-
rient of communications 1s concernea
In terms of mileage I would point out
that in the year 1951-52, roads to tne
extent of 188 mles were laid down
In 1952-53, to the extent of 172 miles,
in 1953-54 to the extent of 499 miles
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and in 1954-55 to the extent of 529
miles. In the current year also the
Assam Government hopes to lay a
mileage of 529 miles so far as the
whole area is concerned.

My hon. friend wanted to know
what amount has been spent for the
puipose of improvement of communi-
cations or construction of roads in the
{wo scheduled areas in Punjab......

Surr H. N. KUNZRU: What about
the North Cachar and Mikir Hills?
I want information about that
district separately.

Snrr B. N. DATAR: 1 have given
the figures in respect of money so
far as the autonomous disricts are
concerned. I have given the total
mileage so far as Assam is concern-

2d. I shall give the break-up also.
[ have not got them mnow. I shall
supply the hon. Member with the

break-up.

So far as Punjab State is concerned,

in the two scheduled areas, the
amounts that have been spent over
roads are as follows:
Rs.
1952-53 . 115,945
1953-54 . 9,98,743
1954-55 . 4,29,680

During the current year it will be
seen that a sum of Rs. 5,03,000 will
have been spent. Thus you will
find that in the course of the first
Five Year Plan or practically in
the course of the last 4 years includ-
ing the present year, a sum of
Bs. 13,47,368 will have been spent so

far as these two areas are concern-
ed.

Another suggestion was made by
certain friends including Dr. Kunzru
that we should take advantage of the
radio. T would like to point out
that so far as the All India Radio is
colicerned, a large number of hroad-
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casts, features, slogans, plays etc. on
the subject of eradication of

untouchability were already being
pbroadcast by the various stations
of the All India Radio. During

the period from 1st September 1953
to 31st December 1954, All India Radio
broadcast 126 talks, 86 plays and
features and 17 discussions on the
removal of untouchability. During
the last quarter of 1954, All India
Radio broadcast 82 talks, 1 song, 22
features and 31 miscellaneous items
on the subject. Then we have also
in this respect the co-operation of the
Harijan Sewak Sangh and the Bhar-
tiya Depressed Classes League.
They have also been carrying on
this work and an attempt is being
made to bring out a pamphlet on
such talks through the Publications
Division.

During the Radio Month in Octo-
ber, 1954, it was decided to donate
86 radio sets to the various Harijan
Centres. This has already been
done. The” there 1is a detailed
report which I need not read at this
stage. In addition to this it would
be found that the Publications
Division of the Ministry of Informa-
tion and Broadcasting has brought
out the following publications:

Harijans Today (English)—This
was published in 1952 and a revised

edition is being brought out this
month.

Untouchability—Radio Talks
(Hindi) released in August 1955—
Gujerati version of this publica-

tion is expected to be out in a
week’s time. Tamil, Marathi, Mala-
yalam and Kannada are also expect-
ed to be Dbrought out in about 2
months’ time.

In so far as Tribals are concerned,
pamphlet on Adivasis containing
selected articles from well-known
writers is being brought out this
rionth, A small pamphlet on
Tntouchability by Kakasahib Kalelkar
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is being brought out this month for
iree distribution. It will be in Hindi
and all regional languages. It is pro-
posed to bring out a brochure detail-
ing the efforts made by the media
units of the I. and B. Minisiry against
Untouchability.

Then an hon, friend—Shri Agnibhoj
—made reference to a point or com-
plained that before admission was
available in the Rangers’ Course at
the Forest College, Dehra Dun, a
student had to pay Rs. 5,000 Now
this was an allegation which was
fairly serious. I have got the facts
now which I would read to the hon.
Member. The Ministry of Food and
Agriculture have sent us the follow-
ing:

“Enquiries made from the Minis-
try of Food and Agriculture (Forest
Section) reveal that only the stu-
dents sponsored by ihe State Gov-
ernments are admitted to the above
mentioned course and that the entire
expenditure involved in their train-
ng is paid by the State Govern-
ments sponsoring them.”

Surr R. U. AGNIBHOJ: In Madhya
Pradesh it is not so.

Surr B. N. DATAR:

“Thus the position is that the
students admitted to the Rangers’
Course are not required to deposit
anything from  their pocket. The
students sponsored by the State
Governments are generally officers
working under them”

Under the circumstances, you will
find that there can be no quesfion of
the payment of

any insistence on
Rs. 5,000 so far as this Rangers’
Course is concerned, Ncw it is for

the Stute Government to select officers
and I am quite confident that if there
are good officers even from this com-
munity, they would surely send them
and bave them properly trained. Natu-
rally, so far & expenditure is con-
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matter between the
Central Government and the State
Governments, Thus you will agree
that so far as trainees are concerned,
trainees either from the Scheduled
Castes and Scheduled Tribeg or other
castes, they are not to pay anything
at all so far as training for the Ran-
gers’ Course is concerned.

2018

cerned, it is a

Now I shall make a very brief
reference within the short time at my
disposal to the other points made out
by hon, Members, 1 would agree
with Mr, P, T. Leuva that this #s a
social disability @ which has to be
removed and its has its repercussions
on various aspects of the question deal-
ing with the Scheduled Castes and
Scheduled Tribes but above ail, we
have to take into account this, He
possibly did not like my reference to
the maintenance of efficiency or main-
tenance of good standard of efficiency.
This is an expression which has been
used in article 335 of the Constitu-
tion and therefore I have not used that
word with any desire to see that the
representation does not go up as it
ought to be. Now so far as this is con-
cerned, my friend Mr. Hedge pointed
out very rightly that we cannot trifle
with efficiency at all. On account
of war, a very difficult situation arose
where very very senior officers—
European Officers or Muslim Officers—
left us and at that time we had to make
arrangements to see that our officers
came up to the standard. There also
great precaution was taken that no
man, who had not the making of a
very good officer so far as the higher
post was concerned, was taken, Even
in respect of displaced persons, the
refugees, the House will kindly note
that Government took the utmost
precaution and every refugee every
displaced man was not taken into the
service. Those who were given higher
priority were displaced government
servants, meauning those servants who
had been working in some of the
Provinces in the undivided India, now
forming part of Pakistan, It is only
certain individuals whe were taken in.
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After taking their service into account,
they were vffered employment cr they
were given certain status or certain
rank in the Government of India
appointments, Thus you will find that
in spite of the pressure that we had,
Government took very great care to
see that the stiandards of efficiency
were never allowed to
Ultimately it is a very great machi-
nery. And it is not merely a
police  machinery, for we are a
welfare State, and you will find
that in the course of the next
Five Year Plan Government will
have to embark upon a very large hum-
ber of schemes. Therefore, I would
submit in all humility that the hon.
Members of this House should under-
stand the magnmitude of the work and
also the absolute nccessity of helping
the Government so far as keeping up
or preserving the slandards of effici-
ency is concerned.

SHrt H. C. DASAPPA: I just want
a reply to my question: How does
the hon, Minister implement article
335 in the case of Class I and Class
II appointments? How will he see
that the claims of the members of
the Scheduled Castes and Scheduled
Tribes are taken into consideration,
consistently with the maintenance of
efficiency, in the making of appoint-
ments to Class I and Class II? I am
only asking, why not take the best
of the Scheduled Castes and
Scheduled Tribes candidates when
you recruit men directly to Class I
and Class II?

SHRI B. N. DATAR: So far as

Surr S. N. DWIVEDY: ' Is the hon.
Deputy Minister permitted to speak
to the House, with his back turned
towards the Chair?

Surr B, N. DATAR: I am very

sorry, Sir. I did not mean any dis-
respect to you.

go down.
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As I was saying, so far as this
question of services is concerned, I
pointed out at perhaps greater length
than was necessary, as was pointed
out by Prof. Wadia, the various
aspects of it. It has been the practice
which has been always followed—
and it is a salutary practice—that so
far as reservations at any time are
concerned, that ought to be done
only where there is direct recruit-
ment. Now, so far as the higher
services are concerned, you will agree
that when there are officers who are
occupying lower rungs in the ladder
and if they carry on their work very
well then their very experience has
to be considered as a qualification for
occupying the higher services, It
would be extremely wrong......

Surt H. C. DASAPPA: Am I to
take it then that there is no direct
recruitment to Class I and Class II?

Surr B. N, DATAR: There is no
direct recruitment to Grade I and
Grade II of the Central Secretariat
Service,

Mgr, DEPUTY CHAIRMAN: Order,
order.

Surt H. C. DASAPPA: Therefore,
introduce direct recruitment.

Surr B. N. DATAR: With due
deference to my hon. friend, his con
tention is more academic than prac-
tical.

Surr R. U. AGNIBHOJ: But cer-
tainly there are  advertisements
appearing. Are they not for Class I
and Class II?

Surr B. N. DATAR: These adver-

tisements are for the purpose of
interviews. Of course, we have
introduced the examination system

to a certain extent in respect of pro-
motions so far as Grades III and IV

are concerned, namely the posts of
Assistant Superintendents and
Assistants. But in other respects,

especially so far as Grades T and IU
are concerned, it is not a matter
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which depends selely upon education-
al qualifications and it would be
impracticable to accept direct
recruitment so far as the higher
nature of work is concerned. Work
of this nature always requires consi~

derable amount of experience and
experience cannot be had only by
qualifying  for a recruitment.

Therefore, as I pointed out when 1
opened the debate, even during the
British regime, they were 1trying
their best to help the Mcham-
madans; if you like, you may say,
they protected the Mohammadans;
but even then it must be said to
their credit that even when they
introduced very high reservations,
sometimes as much as one-third, they
did it only so far as direct recruit-
ment was concerned and never so
far as promotions were concerned. It
would be a dangerous thing if we go
on recruiting people at various
stages, Secondly there will also be
discon*ent brewing among the mem-
bers of the lower grades, because
naturally they also expect that when
they carry on their work properly,
that work will be rewarded by pro-
motion,

Therefore, what I submit to the
House is, whatever is  possible is
being done. But the fact has got to
be taken into account that overnight
or even within a short period of
time, it would not be possible to have
a larger representation so far as
these people are concerned. My hon,
friends quoted certain figures to show
that in the IAS and in the IPS and
other higher services, the representa-
tion of these people was very low. 1
do concede that it is very low. But I
had pointed out that this slowness of
progress or this low figure was due
to the fact that at the time this reser-
vation was started, we were con-
fronted with this inequality of posi-
tion, So. that inequality remains and
that cannot be debited to us We are
trving our best to increase the intake
to the extent possible. That i, the
reason why as 1 pointed out earlier
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a hundred people are going to be
taken directly to Grade IV through
an examination which was held in

July, 1955 and F have also pointed out
the steps taken, for the purpose of
convincing the House that Govern-
ment have been very earnest so far
as increase in the representation of
the Scheduled Castes and Scheduled
Tribes is concerned.

Suarr M. GOVINDA REDDY: While
on this point, I would like to know
if there is no recruitment to Class Y
and Class II posts?

Surr B. N. DATAR: Not by exami-
nation to Grades I and II.

Sert M, GOVINDA REDDY: What
1s the significance of article 335°

Surr B. N. DATAR: Article 335 has
to be read in a particular context.

Surr H. C. DASAPPA: It makes no
sense.

Surt B. N, DATAR: It makes full
sense. If my hon. friend puts any
other interpretation on it, it would
be highly impracticable, if not harm-
ful. Therefore, I submit, article 335
has been fully followed in all res-
pects. This is a very important sub-
ject. As Mr. Leuva stated, the mem-
bers of the Scheduled Castes and the
Scheduled Tribes are entitled to
higher representation and they claim
representation not only on  the
ground of money or service or open-
ings, but also on the ground that
thereby their dignity is mnaturally
enhanced, That is the reason why
we have to try our best to see that at
all levels we take as many people as
possible so far as the various ser-
vices or classes of appointments are
concerned.

Surr H. C. DASAPPA: That is the
recommendation made by the Com-
missioner for Scheduled Castes and
Scheduled Tribes. See item (viii) on
page 164 of his Report

Surr B N DATAR‘ The Commis-
sioner might have made the recom-



2023 Report of Commassioner [ RAJYA SABHA | and Scheduled Tribes 2024

for Scheduled Castes
{Shri B N Datar]

but Government cannot
accept all the recommendations,
Government 15 responsible for the
administration and Government can
accept only those recommendations
which are practicable and reasonable
and we cannot accept any recom-
mendation which does not accept the
essential principles on which Govern-
ment 1s carried on Therefore, so
far as promotions are concerned,
Government are very careful still
Government have made certain
departures to the extent consistent
with the administration and

€ert H. C. DASAPPA* The Sau-
rashtra Government has done 1t

mendation,

SHrt B N DATAR The Saurash-
tra Government has not done 1t
at the higher levels, I know 1t

Therefore 1 would submit that this
1> a question 1n which we have to be
extremely careful as Indians first, and
secondly as also supporters of the
progress of the Scheduled Castes and
Scheduled Tribes

I will conclude in a mnute, Sir
Lastly I would

Dr SuriMaTi SEETA PARMA.
NAND May I ask one question®

Surt B. N, DATAR No questions,
please, I am finishing now

Mg, DEPUTY CHAIRMAN Not
at this stage, Madam

Szrt B N DATAR Something
was stated about the ex-criminal
tribes So far as the ex-criminal

tribes are concerned, formerly they
were classed as criminals, because
it was felt by the authorities then
thal they were habitually criminal,
that the whole family was composed
of criminals But 1n 1952, all the Acts
pertaining to the Crimmal Tribes
were entirely abrogated Certain
tery humiliating conditions had been
laid down but the Provisional Par-

|
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hament abrogated all those Acts.
You will find that after that abroga-
tion, certain results have followed.
One result 1s that 1t 1s now neces-
sary that so far as the ex-criminal
t11bes are concerned, they have
to be weaned from vicious habits
like habits of burglary and other acts.
For this reason, so far as i1t bears on
law and order, we are also trying to
see that the ex-criminal tribes are
economically rehabilitated and also
morally rehabilitated For this pur-
pose 1n parts of India there are hoste
els established for the children
of these people so that these children
amongst whom there 1s still a tenden-
cy towards crime could be away
from thewr parents for som>» time
Afterwards, after these children are
fully educated after bemng brought up
in the hostel, which means in*a pro-
per atmosphere then these children
will themselves wean their parents
also from those undesirable habits
This 1s the way we are dealing with
the question and that is how the Gov-
ernment 15 helping the State Govern-
ments so far as the rehabilitation,
economic and moral of these ex-
criminal tribes 1s concerned

Mr DEPUTY CHAIRMAN: The
discussion on this motion 1s conclud-
ed

ANNOUNCEMENT RE HOURS OF
SITTING ON TUESDAY

Mr DEPUTY CHAIRMAN To-
morrow there will be no lunch hour
and the debate on Foreign Affairs
will be continued till 5-30 pM

Now the House stands adjourned
till 11 am tomorrow
The House then adjourn-

ed at five of the clock till
eleven of the clock on Tues-
day the 6th September 1955



